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[Shri Kamath] ,

and myself has been admitted by you. 
and shown in the Bulletin Part II as 
a  ‘No-day-yet-named  Motion̂  I 
realise that it will be rendered otiose 
or unnecessary  if  the  Government 
heeds the advice given by you. I may 
say that the advice was couched in 
such a manner that it was tantamount 
to a gentle but firm command to Grov- 
emment. Therefore, I would like the 
Minister to state at what stage that 
matter stands at present,

Mr. Speaker: I think we need not 
go into latter question just when this 
report comes in  for  consideration. 
The two questions are entirely inde
pendent.  So far as the shortage of 
one hour is concerned, it would be 
adjusted.  If there is any shortage at 
all, it would be adjusted by  sitting 
one hour longer. There is no idea of 
dropping Question Hour.  If it were 
so, the Committee would have sug
gested it in this report. So, I put the 
motion to the House now.

The question is:

“That this House agrees with 
the Twenty-sixth Report of  the 
Business  Advisory  Committee 
presented to the House on the 
21st September, 1955.”

The motion was adopted.

Mr. Speaker: This now becomes the 
time allocation order of the House.
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REPRESENTATION OF THE PEOPLE 
(AMENDMFNT) BILL AND RE
PRESENTATION OF THE PEO
PLE  (SECOND AMENDMENT) 

BILL—Contd.

Mr. Speaker: The House will now 
resume further discussion on motions 
for reference of the Representation of 
the People (Amendment) Bill and the 
Representation of the People (Second 
Amendment) Bill, 1955 to Select Com
mittees and also the consideration of 
the amendments moved by Shri N. C.

Out of 16 hours allotted f9r the dis
cussion, 7 hours and 21 minutes were 
availed of till yesterday, and there i$> 
a balance of 8 hours and 39 minutes.

felR #  ̂  ̂  ̂ mi |\

H # # ^

jfRFT  ̂ ^ |.

 ̂    ̂  ̂ ?ftT ̂

 ̂ 3TFTT f I

 ̂̂  ̂  I i

Shri &. N. S. Deo  (Kalahandi- 
Bolangir): The right to choose one’s, 
government is the most valuable right 
of the citizens in a democracy.  This 
right includes the right to change the 
Government,  The  law  relating  to- 
elections has to be viewed  against 
this background.  In order that the 
people are able to exercise this valu
able right freely and in an unfettered, 
manner, it is necessary that the elec
tions must be absolutely fair and free 
from any undue influence. While we 
are considering the question of elec
tion laws it is necessary also to re
member that in the modem system of 
party politics, electioneering is not 
confined merely to the period of elec
tion, after the notification calling for 
election. As a matter of fact, all the 
activities of the parties whether inside 
the Legislature or outside even now“ 
are carried on and the party propa
ganda is also carried on with a view- 
to the next general elections.  There 
is no  relaxation  of., this  activity. 
Therefore, in order that people may 
be enabled to exercise this  valuable 
right of choosing their own Govern
ment or of changing the Government 
it is absolutely essential that they 
should have jEreedom of thought atid 
expression and they should enjoy the 
fundamental rights even before the 
actual period of the ©lections..
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You will notice that some  of the 
offences which are corrupt or illegal 
practices according  to  the  election 
laws and which might result in dis
qualification,  can  only be  brought 
within the pur\̂iew of these Acts after 
the notification calling for the election 
has been made. But the same sort of 
practices, of undue influence, corrup
tion etc. which will amount to corrupt 
practices during the period election, if 
indulged  in  immediately  preceding 
the  notification are not covered by 
any law. This also needs very serious 
consideration.

Reference has been made  to  the 
malpractices  which  came  to  light 
during the last general  elections ' in 
the variou.̂ debates in this House as 
well as in the? provisional Parliament 
and many points were  urged,  soon 
after the introduction of the previous 
Bill, which has now been withdrawn, 
in this House; this question was also 
referred to in ̂ the debates on the 
Appropriation Bill on the 8th April, 
1953.

Dr. Syama Prasad  Mookerjee,  at 
that time, had pointed out that the 
suggestions regarding the improve
ment in the procedure of counting of 
votes—that is, counting should be done , 
on  the same day—the  painting  of 
labels and rules for the guidance of 
the administrative officers during the 
visits of Ministers at the time of these 
elections, the use of  the All  India 
Radio and the franchise of the people, 
coming from Pakistan, etc.—all these 
matters should also be  looked into. 
At that time the Minister stated that 
the previous Bill was confined only to 
non-controveirsial subjects.  He pro
mised to brinjî'a more comprehensive 
Bill later on.  Now, the present two ' 
Bills are brought forward as a result 
of Government’s experience  of the 
last general  elections,  the Election 
Commission’s Report and also  as  a 
result of election petitions.  So, there 
should be no excuse for leaving out 
anything which we have found by 
experience to hav̂ been left out from 
the previous laws.
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[Mr.  Deputy-Speaker  in the Chair]

Regarding facilities  to  Ministers, 
examples ĥve been cited of the U.K., 
U.S.A. etc.,  and yesterday one hon. 
Member pointed  out rather boldly 
that there is not a single case where 
Ministers have misused their  power 
or have used undue influence and no 
such allegation was brought or proved 
in any of the election petitions. That 
was indeed a very bold assertion. He 
went so far as to say that no Minister 
true to his salt can ever think of 
doing such a thing. But the point is 
not whaft one can or cannot do but 
what ha§ actually been done. As my 
hon. friend, Shri Raghavachari, point
ed out, the fact that no murderers are 
found out or that murderers go scot 
free does not prove that there ŵs no 
murder at all.  In this connection  I 
would just give one instance to show 
how difficult it is to prove such cases 
of mala fides.  In  one case  which 
came up  before  the  Orissa  High 
Court—Madhupur  Court  of  Wards 
case—the  allegation  was  that  the 
zamindari was taken under Court of 
Wards with a view  to prevent the 
Raja of Madhupur from doing  pro
paganda against the Congress candi
date and various facts were put forth 
in that case.  In that connection the 
Judges have remarked that allegations 
of this kind can easily be made but 
are difficult to  prove.  Nonetheless, 
after reviewing all the circumstances, 
one Judge, Mr. Justice Panigrahi said:

“These are, in my opinion, cir
cumstances which weigh  heavily 
in favour  of the petitioner and 
against the opposite party.”

He also said that  the  petitioner’s 
contention that this action was sprung 
as a surprise on him in view of the 
ensuring elections cannot be rejected 
. as baseless. The Chief Justice,  Shri
B. Jagannath Das, wha is now a Judge 
of the Supreme Court, also found that 
the Government had exercised  their 
power arbitrarily and that it was npt 
an exercise of  proper judgment  or 
discretion.  Regarding this case he 
also said that while there is consider
able room for the imputation made by
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the petitioner for the alleged motive, 
there is no proof.  It is very difficult 
to prove such cases, but all relevant 
facts that came out there give quite a 
different picture.  Therefore, what is 
the remedy in such cases? Only after 
a  notification, malpractices  can  be 
brought under the purview of the 
election laws, but for anything done 
prior to that, there  is  no  remedy, 
there were instances  of  rowdyism, 
breaking up of party meetings, pres
sure,  intimidation,  threats and all 
sorts of things to prevent other par
ties from functioning properly,  prior 
to the last general elections.  Various 
complaints were made to the authori
ties, sometimes even during the elec
tion  or  immediately preceding  the 
election.  The complaints were made 
to the Election Commission, but  the 
Election Commission was unable to do 
anything.  It  is  no good entrusting 
the enqmry to the administrative offi
cer, against whom the  complaints 
have been made.  If there is to be 
any remedy, the Election Commission 
must have independent staff  to en
quire into allegations  of  this kind, 
and there should also be some provi
sion  to  prevent  such  undesirable 
practices.

The present Bills have been brought 
forward with a view to simplifying 
the procedure, and as far as that goes, 
they are welcome.  In  certain  res
pects, no doubt the simplificatiDn is, 
in the right direction. But just on one 
point I would like to seek a clarifica
tion.  In the procedure for the enrol
ment of the electors, the qualifying 
date has been proposed to be defined 
as 1st March of the year and the 
residential qualification  of 180  days 
has been, done away with, but the 
phrase “ordinarily resident” is retain
ed, though this  is  not  defined.  I 
would like to know whether  “ordi
narily resident,” with reference to the 
qualifying date, that is the 1st March, 
would mean that the person must be 
present in that constituency on  the 
1st March.  If that is so, I am afraid 
a large number of Members of Parlia
ment and of the Legislatures are not

22 SEPTEBfBER 1955 Representation of 1479̂
the People (Second
Amendment) Bill

likely to be present in their  consti
tuencies on the 1st March of any year 
because that  is  the budget sessioo. 
In our attempt to simplify the proce
dure, let us not make more complica
tions.

Regarding the  shortening  of the 
period of election, I would, of course, 
not mind it except for the fact that in 
the  double-member  Parliamentary 
constituencies where the area is huge 
and also the electorate is very large, 
it may be impossible for any  candi
date to tour the whole of his consti
tuency or contact even the booths or 
polling centres of his constituency if 
the period is shortened unduly. These 
aspects should also  be  taken  into 
consideration by the Select Committee.

There is then this question of faci
lities for Ministers to which  I have 
referred previously.  The Law Minis
ter on a previous occasion said  that 
these things cannot be regulated by 
rules or laws; conventions must grow. 
Of course all things cannot be provi
ded by rule.  I quite realise that but 
at the same time I would ask whether 
it is fair to give any undue advant
age to the Ministers simply because 
they are Ministers.  We find that in 
the election case of Mangaraj versus 
Dinabandhu Sahu who was a  Minis
ter  in  Orissa we have come across 
certain  instances  where  not  only 
before and during the election but 
even after  the  election  the  party 
in  power  got  undue advantages 
from  the  administration.  For in
stance  leaflets or pamphlets issued 
by  the  Congress  Party  contained 
certain  allegations  of  a  personal 
character  against  the  opposition 
candidate.  They were based on  the
C.I.D. rei>ort or special branch reports. 
I ask: if the Congress is to be given 
the C.I.D. reports for use against its 
opponents in those leaflets, why should 
other parties be debarred from  the 
same privilege?  It is  extraordinary 
that in that election case, a number 
of  C.I.D. inspectors,  special branch 
inspectors, shorthand reporters  etc. 
were called as witnesses on behalf of
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the Minister and though the Minister 
in his statement denied that he had 
any knowledge of the names of  all 
those particular persons, it is a wonder 
how the Secretary or the President 
of the Utkal Provincial Congress Com
mittee came to know the names of the 
particular  inspectors who attended 
particular meetings beginning  from 
1948 onwards.  He has now been de
barred for six years. It is also extra
ordinary that a Minister who has now 
been debarred or disqualified for six 
years and whose election has been 
held void continued inspite of these 
corrupt practices to be a Minister for 
more than  two years.  That brings 
me to the question of quick disposal 
of the election cases.

Mr. Deputy-Speaker: Does he mean 
to say that after he was debarred he 
continued?

Shri R. N. S. Deo: I am now bring
ing in the question of the quick dis
posal of the election cases.  It is not 
at all desirable that these cases should 
be unnecessarily prolonged;  if they 
are not quickly disposed of, the very 
object is defeated. It is no good that 
a member whose election is challeng
ed continues to be either a member of 
the House or a Minister for, more than 
half the total period of office and then 
he  is  suddenly disqualified.  These 
things should be disposed of as quick
ly as possible and therefore,  I wel
come the prbposals in this Bill for the 
quick disposal of the election  cases. 
But at the same time I would also 
suggest that there should be som6 
other modifications to make the pre
sent law more simple and reasonable 
in some other matters.

I would just refer to one question. 
I welcome the proposal to do away 
with the seconder in the nomination 
paper.  I also suggest that the pro
posers should also be done away with. 
Yesterday,  one  Member  suggested 
Hiat the proposer should be retained. 
1 know from personal experience that 
Itiere was a case where both the pro
poser and  the  seconder were wob 

over and they denied their signatures 
•n a nomination paper which resulted
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in the rejectioh of the nomination 
paper and the uncontested election of 
the  Congress  candidate.  All  such 
possibilities should be avoided.

Mr. Depnty-Speaker:  Out  of  1*5
lakhs of popiilation the candidate gets 
hold of only two men who deny their 
own signatures.

Shri R. N. S. Deo: It had actuaUy 
happened in one case. I personally 
know it resulted in the  uncontested 
election of the  Congress  candidate. 
Why have such a requirement at all? 
If we are doing away with the secon
der then why have a proposer at all? 
It is quite unnecssary and we should 
make this also as simple as possible.

Mr. Deputy-Speaker:  A proposer,
possibly for identification.

Shri R. N. S. Deo: Much has been 
said about the expenses. It is pro
posed that the expenses incurred by 
the parties should be left out and only 
the expenses of the candidates should 
be accounted under this law. I am 
not able to understand the logic of 
this because if the party expenditure 
is excluded and they are free to spend 
any amoimt of money for their candi
dates, where is the point of asking 
only for the accounts of the candi
dates?  If the desire is that the ceil
ing should be there in order to pre
vent misuse of money by  moneyed 
people then that object will not be 
served because the parties and especi
ally the party in power have all sorts 
of means and ways of raising funds 
and it will be at an advantage. In 
the last elections we have experienc
ed ;that very large amounts, much 
above the ceiling, were actually spent 
and fictitious accounts were given. So, 
why should we have such a provision 
which we know is never followed in 
reality and which only leads to dis
honesty and which we knowingly shut 
our eyes at? Therefore, there should 
be neither a ceiling nor any stat̂nent 
of expenses. This thing should en
tirely be given up.  Cogent and for
cible reasons have been advanced and 
1 do not want to deal with it any 
further.
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Shri Ramachandra Reddi (Nellore): 
After a perusal of the report of the 
Election Commission which was pub
lished as early as 4th February 1955,
I find that most of the points that 
have been raised in that report have 
been covered by the amendments in 
these two Bills. But there are a few 
more that deserve the  consideration 
of this House and especially in view 
of the fact that the States Reorganisa
tion Commission’s report is expected 
within a few days Government should 
have waited upto the end of  this 
month until the report is published 
and placed in the hands of Members 
of this House and the  recommenda
tions of that report might have been 
taken into consideration while  mov
ing the amendments for the two Bills 
under  consideration.  But,  anyhow, 
some hon. Members of this House, 3 
days back, have given notice of an 
amendm̂t that other subjects  also 
may be taken up for discussion in the 
Select Conrniittee.  I only wish that 
the Government makes up its mind to 
accept the amendment and find a way 
to meet the desire of most  of the 
.Members of this House to take up 
such amendments which are  not co
vered by the amending Bills before 
us.

Much has been said already  about 
the expenses and the ceilings imposed 
thereon.  I do not want to traverse 
that field once again except to say 
that the submission  of  election ex
penses has become more or less  a 
farce, and every Member knows that 
he cannot produce  correct  accounts 
and even the most conscientious man 
will find it (iiificult to give the exact 
expenses that he has incurred. As a 
matter of fact, during election  time 
we get so many relations and friends 
as also visitors and we entertain them 
with & cup of coffee or tea.  Natur
ally, in those days such expenditure 
must also be shown under the elec
tion expenses.  But, is the Govern- ̂ 
ment going to give any consideration 
to that aspect and see that any ceil- 
i-nfTs over the amount of election ex
penses are removed?
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As regards the programme of* elec
tions it has been pointed out by the 
hon. Minister of Legal Affairs that the 
period has been reduced from 40 days 
to 20 days. I do think that the period 
is too short because we live in a coun
try which is still undeveloped in res
pect of necessary communications and 
roads and which is still . having a 
large  population  of  illiterate  and 
ignorant people. To reach the villages 
it will be a difficult task and it is only 
after the filing  of  the  nomination 
p̂ers by the candidates it will be 
possible to find out who the candidates 
will be on behalf of the party and 
then go on actively canvassing  sup
port. So, from that point of view the 
time that has been proposed by the 
Government seems to be very  short 
and I hope the Government  or the 
Select Committee will find its way to 
enhance it; at least there must be four 
weeks’ time, if not more.

Then opportunity should have been 
taken by ' the  Government now  to 
look into the question of disqualifica
tion of Members and make sufficient 
provisions in these Bills to assess the 
disqualifications  and  the  reasons 
thereof.  For instance, we have been, 
for the last two years, tantalised with 
the Bill defining  disqualification  of 
Parliament Members, but it has  not 
come up for  discussion  before  the 
House uptill now and it is high time 
it is done.

There are so many things that can 
be said as  being a  disqualification 
prescribed for candidates standi;ig for 
election.  It is provided in the'̂ Elec
tion Law that agreements between a 
candidate and the State Government 
if it is an Assembly membership,  or 
agreements between a candidate and 
the Central Government if it is a par
liamentary  constituency,  should be 
treated, as  a disqualification against 
the candidate. This, ' I think, is a 
stipulation which is entirely  out of 
place in this busy world. There might 
be an agreement for supply of cer
tain goods to the Government, a 
genuine  thing which is  genuinely 
transacted and fulfilled. But, for that
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simple reason a gentleman becoming 
:a party to the agreement or contract 
with the Government should not be 
disqualified from the candidature. As 
a matter of fact, there are so many 
mining leases given by the  Govern
ment. Unless leases are given to im
portant and influential  members  of 
the well-to-do commimity it  is  not 
possible to develop our mining indus
try.  But, a mining lease has to be 
signed by a person and the Govem- 
Tnent and if such a person has to be 
‘qualified to be a candidate for elec
tion he will have to immediately see 
‘that the lease  is  cancelled or the 
agreement that  he entered  into  is 
cancelled.  I have also heard of cer
tain other peculiar  instances  where 
Ihe bus owners are asked to contract 
for carrying mails. This is forced on 
them because they are bus owners. 
It is not a thing that they canvass for. 
The result is that such people become 
•disqualified for being candidates  and 
even if they are elected they will be 
disqualified. We have  certain inst
ances to that effect even in this House.

There is another aspect in this con
nection which needs pointing out. 
Certain influential people in the State, 
especially of the ministerial level, they 
so mainpulate things that even if 
there are agreements which  have 
been completed, they still see that the 
closure of accounts is not completed 
and the candidates still  come under 
the disqualification of having continu
ing agreements with the Government. 
Such manipulations have been there 
and I have heard of them in plenty. 
Therefore, opportunity  should  be 
taken in these Bills to see that such 
disqualifications are not considered as 
disqualifications hereafter.  _

There is also the possibility of offi
cers in power—̂there are Ministers in 
power  in  each  State—getting  the 
transfer of certain officers like Return
ing Officers effected conveniently to 
see that the nomination paper of the 
opposite candidate is disallowed and 
whatever might be the defects in the 
nomination paper of the Minister in 
power it will be allowed. These ar6

22 SEPTEMBER 1955 Representation of 14802 
ihe People '{Second 
Amendment) Bill 

things to which we cannot shut our 
eyes. Therefore, sufficient power must 
be taken under the law to see that 
such malpractices and such disquali
fications do not exist hereafter.

As a matter of fact, when the Minis
ters are still in power and elections 
are held they use  government con
veyances, they use the power of the 
Government and also ask the officers 
to accompany them in their election 
campaign. The result is  ̂that they 
feel that they are very well protected 
by the officers of the Government in 
their tours in certain cases where the 
electorate will be very much annoyed 
and wiU feel very unhappy. So, any 
kind of using or misusing the power 
of the Grovemment in the election 
campaigns should  be  avoided  and 
such misuse of powers should be taken ̂ 
as  disqualifications  for  candidates. 
In such cases I should think that the 
Election Commissioner must be placed 
under the direct charge of the Gover
nor of the State during the period of 
elections so that the ministerial influ
ence over such officers, however hon
est and straightforward̂ they might 
be, might not have any effect. If the 
Governor is a non-political Governor, 
perhaps he would be able to dis
charge the duties much more quickly 
and much more efficiently and much 
more honestly and as such some such 
provision will have tô be made in 
course of time.  : f

On account  of the delays  in the 
disposal of  election petitions,  it is 
now sought to be provided that there 
should be no advocate member on the 
tribunal and that the two members 
in the tribunal should be judges. I 
have not been able to appreciate the 
reason  for removing  the  advocate 
member on the tribunal, since it has 
not been proved that on account of 
the advocates themselves delays have 
been caused. On the other hand, it 
is the  candidate against  whom an 
election petition is  proceeding, who 
would play all  tactics to delay the 
proceedings in the court.

The Minister of Legal Affairs (Shri 
Pataskar): What is now being done is.
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not only that the advocate  will not 
be there even a non-serving district 
judge will not be there. The present 
proposal is that there should be two 
serving district judges. It is not that 
advocates are  alone excluded. You 
will find from the records of many 
cases that the work of the tribunals 
protracted to a very long time, and 
so it was thought  that it would be 
much better if the work was entrust
ed to the serving district judges. It 
is not as if the advocates only are be
ing removed. That is a  wrong im
pression.

Shri . Kamath (Hoshangabad):  Was
the delay due to the advocates?

Shri Pataskar: Formerly, they used 
to have  non-serving  district judges 
and there were some advocates also 
in the tribunal. The experience has 
been that this system  led to delay. 
If the work is done by the serving 
judges, then there is a greater chance 
of the matter being speedily decided. 
That is  the only  idea. Otherwise, 
there  is ho prejudice  against  any 
class. Of  course, it is lef$  to the 
Select Committee to decide the ques
tion.

Sbri Bamachandra Beddi:  But no
case  has been proved  against  any 
advocate desiring a division from the 
d̂ision of the tribunal as a whole. 
Anyhow, I shall leave it there.

With  regard to  the question  ©f 
Legislative Coimcils in the States, it 
is now provided that there should be 
no deposit.

Mr. Depaty-Speaker:  Is there any
advocate who does not belong to any 
party?

Shri Kaimrth; Then are.

Mr. Depnty-Speaker: But they are 
BGl here,, but in heaven!

Sbri Kamath: In Andhra, perhaps.

Shri Ramarhandra Mdi: It is also
possible that every judge will have 
kis own opinions  ateut parties and 
politics in thii country and we can- 
aot always say that his mind will be
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divested of certain  prejudices,  etfc;.
But r shall lieave the question there.

Mr. Depaty-Speaker: If he is not in 
favour of a party, he wfll be against   ̂
It

Shri Kamath: He may have predî> 
lections only. *

Shri Bamachandra  Beddi:  I was
speaking  about the deposit  in the-  * 
elections  for the  State  Legislative  # • 
Councils and the Council of States. I 
do not see any reason why the depo
sits should be  removed now. As a 
matter of fact, the deposit exercises; 
a  check upK>n certain people  who 
irresponsibily  stand  as  candidates.
I would go to the extent of suggesting 
that the minimum  number of votes 
to be secured by candidates also must 
be prescribed. If they do not get the 
minimum number of votes as in the 
case of the other  general elections, 
their deposits must be forfeited. In. 
that view, I  should think  that the- 
deposits must be  continued, and by 
the  continuance of  deposits, black
mailing will be removed as much as- 
possible.

I was surprised to  hear from an. 
hon. Member who was a distinguished 
Member of this House sometime back, 
who stood f6r the Legislative Council 
of a particular State from the Assem
bly Constituency  of that particular 
State. After the election was over, I 
met him casually. He was very much: 
annoyed with one incident that took 
place that x>articular  mommg.  He  ' 
told me that a certain  gentlemen 
came to his bungalow and âed him 
whether he was going to stand  for 
election to the State Legislative Coun- 
ctl.  The candidate said, “Yes”. Then̂ 
the gentlemen asked him: **What do 
you pay for each vote?”̂ Evidently he 
was there to canvass for votes on pay-  ■ 
ment. That  shows how  even  the 
Assecfibly Members are tempted and 
how the candidates are taxmted.

Shii  Pmtaskar:  That must have 
been a very  extraordinary case. If 
Members of  that type  are elected,.  '
then, I think Uiere is  hope for
country.
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JLB Hon. Member: No hope, really.

Shrl Bamachandra Reddi: I having 
mentioned it; perhaps it sounds as an 
extraordinary case. Perhaps in ordi> 
nary circumstances, it is not so. Seve
ral peoîle have experienced that way, 
and I hope something must be done 
to check that sort of attitude. If the 
deposit is removed, the way in whidi 
the irresponsible people will behave 
would be much more repugnant.

It has been suggested in the amend
ing Bills that there should be only one 
presiding officer for  more than one 
polling station in the same premises. I 
am afraid it is a very dangerous inno
vation, because we know in the elec
tions, in each polling booth there is a 
presiding officer who will have some 
sort of control over the vagaries of the 
assisting clerks.  The assisting clerks 
might be small men; they might have 
their own predilections; they ‘might 
have their own favours or promises of 
the men in power, and as such, they 
cannot be left alone to take care of 
the polling booths.  The  presiding 
officer who is ordinarily an officer of 
gazetted rank, or a  little less than 
that, is expected to be more honest, 
more  bold  and  more  vigilant. 
If  this  innovation  is  started, 
I think there would be a dangerous 
situation created.  I have  heard of 
certain cases where in absence of the 
presiding officer the clerks have taken 
the power in their own hands, piled up 
the ballot papers and put them in the 
ballot boxes. I have seme experience 
in one case where my agents were 
BOt available.  I saw that when the 
ballot boxes were opened and a prety 
good number of ballot papers  were 
stuck  together  in  bunches. There 
must have been  somethirig  wrong 
somewhere.  I think that by having 
one presiding officer for several pol
ling booths in  the same  premises, 
the amount that is going to be saved 
or the energy that is  likely to be 
saved would not  be  commensurate 
with the resultant amount of mischief, 
or, rather it would not counteract the 
amount of mischief that is likely to 
be committed at such polling booths. 
Usually, especially the Ministers who 
stand as candidates will h«T*  ttMir

own favours, and naturally a  small i 
officer will be tempted with the hope 
that by supporting, even illegally, the 
candidate in power, he would be able- 
to get either promises or  protection 
from any trouble that he might havet 
in due course of time;  '

Shri N. M. IJpgam (Coimbatore): I 
think there is no change in the system 
of supervision of polling by presid
ing  officers.  What  is envisaged 
in  the Bill is a change in the 
nomenclature  of  polling  booths.
There is a presiding officer for seve
ral booths. A polling booth will here— 
after be called a polling station.

Shri Bamachandra Reddi: Evidently 
the hon. Member has not understood : 
the position. He thinks that the pre
siding officer, will have an  eye on̂ 
every polling booth. It is not possi
ble physically;  he must be  moving, 
between one booth and another booth, 
with the result that if there is any 
lapse of time, mischief is likely to be 
done.

Shri N. M. Lingam: That will hap
pen even now where one presiding. 
officer is in charge of several booths.

Shri Ramachandra Reddi: There is 
one more point. Mention  has been, 
made yesterday and day before about 
throwing open the radio to all politi
cal parties. Even the report of the 
Election Commission says thus:—

‘‘Now that the number of ‘re
cognised* parties has considerably 
decreased and their comparative 
strength in the country accurate
ly ascertained, it may be possible 
to  re-open  the  question  and 
evolve a  reaspnably satisfactory 
scheme for extending this facility, 
to the parties for the next general 
elections.**

I hope that Government wiU take 
particular  note of  this point  and - 
relieve the amount of suspicion that 
is prevailing in the minds of candi
dates who belong to the parties other' 
than the party in power.
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[Shri B. S. Murthy] 
iliave been brought forward, , so that 
4he next election will be free from all 
.malpractices as far as possible.,

An Hon. Member: Oh!

Shri B, S. Miirthy: I do not know*' 
why this ‘Oh’ comes; I do not know 
whether it is in despair or in happi
ness, because fair and free elections 
are the prerequisites in parliament- 
tary democracy and India has demons
trated to the world that it has con
ducted the elections in-1952 as fairly 
:£LS possible. But  there  were some
> other persons who were not allowing 
the elections to be conducted freely 
.and  fairly. Not  only  that. Our 
Election Commission has been asked 
-rto go and conduct elections in other 
parts  of the world  where  people 
praise how India has conducted the 
last elections and pay encomiums for 
-the fair manner in which the elections 
have  been  conducted. This  is  a 
standing proof that  India has been 
able not only to conduct free and fair 
f̂lections here but also to teach other 
countries how they can hold fair and 
free elections.

I want to make a few observations 
in  this  connection. The  electoral 
rolls are very  faulty and incorrect 
and sometimes they  are anti-dated. 
All wrong entries are made. Father's 
name is  given as  husband’s name; 
wife’s name is given as mother’s name 
and so on. (Interruptions).

Mr. Deputy-Speaker: No one has got 
many capacities.  How  does  the 
mother’s' name come in?  Of course, 
there are some cases  where  the 
mother’s name is indicated in prefer
ence to father’s  name. (Interrup
tions).

Shri  B. S.  Murthy: *‘Bhojyeshu
Mata*’—that is the thing that we find 
here. Of course, it is not the mistake 
of the  person who gives  his name. 
He gives his name, his father’s name 
and the other details that are requir
ed. But ii> the. entry usually some 
rnistakes are made and therefore the 
njames  are  not  correctly  printed. 
Moreover,, finally when the lists are 
being printed, in  the press, several 
printer’s devils creep in. Usually the 
Oô'̂emment invites tenders for get
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ting these forms priced and the work 
is entrusted  to the  cheapest press. 
Naturally when  you pay  less, you 
must be prepared for all the conse
quences of cheap work. Again, most 
of the electoral rolls are not printed 
in the Government presses. Govem- 
inent presses are not undertaking to 
print these  electoral rolls  and the 
private presses to whom the work is 
entrusted execute the work as shab
bily as possible. This defect must be 
removed.

I would nke to point out that there 
is some difiiculty about Harijans, In 
all villages even today the position 
of the Harijans is very miserable and 
pitiable.  Usually  in  every  vil
lage, there will be one or two parties 
and_ the Harijans are pressed by one 
party or the other. If, imfortunately, 
the party which  has influenced the 
Harijans does not belong to the mun- 
sif or the karnam, all the names are 
not enlisted  as voters. I  can cite 
names of several villages in Andhra 
where many of the Harijans have not 
been enlisted as  voters. I went to 
one village and talked to the munsif 
as well as the Harijans. The munsif 
said:  “We have asked them to come 
and enlist themselves; but they have 
not come and they do not give their 
names.” When I went to the Hari
jans, they told me: “We went seve
ral times to the village officers and 
asked them to enlist our names; but 
they ask us tQ come tomorrow, the 
day after and so  on. Finally they 
say, “we have enlisted your names; 
you  need not  bother.” Ultimately 
when the lists were exhibited in the 
taluk  office—the Harijans  did  not 
know it—the names of all the voters 
did not find a  place in them. The 
result was that they lost the chance 
and they  were not rich  enough to 
pay the necessary fee and get their 
names enlisted. Therefore, this is a 
very defective system, as far as the 
lower sections of the society are con
cerned. They are at the mercy of the 
village officers. This should be reme
died, and proper steps should be taken, 
so that all perosns who are entitled 
to be enlisted as voters will have all 
the facilities to get themselves enlist-
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€d.  Having . taken  recourse  to 
the  system  of  adult  franchise, 
if  a  section  of  the  society  is 
left behind because of certain tech
nical difficulties, it is no good. There
fore, I want the Minister in charge 
to take all precautions and. give the 
necessary facilities to all the people, 
rich or poor, educated or uneducated,
Hindu or Harijans----
Shri V. G. Deshpande (Guna); You 
ânt to use the word ‘Brahmin*.

Shri B. S. Marthy: I do not know • 
Avhy Mr.  Deshpande is  so anxious 
about the word ‘Brahmin*. If he is 
so afraid that Brahmin is not good 
word and if he wants that it must be 
purified by its utterance froni a Hari- 
jan, I think it is high time that all 
such different Brahmins give up their 
Brahminism.

An Hon. Member: Why don’t you 
J3urify it?

Mr. Depnty-Speaker: Is it that any 
occasion  is good  enough to  critise 
Brahmins? How does  this question 
about Brahmins arise so far as elec
toral rolls are 6oncemed? A casual 
remark  is  made  and  that 
opportunity is taken. Hon. Members 
l̂elong to various castes and commu
nities; but there is no need for un
necessarily provoking any particular 
section and giving offence to any par
ticular  section. If it arises  on any 
issue, it may be considered. We are 
not here going to set one community 
against another and  then create in
convenience and hardship. It is not 
a mere joke. I may belong to any 
particular community, but so long as
I sit here, I will not aUow any adverse 
remarks to  be made  unnecessarily, 
unless it is an issue before the House..

Shri B. S. Marthy: I have respect 
for the Brahmins...
Mr.  Deputy-Speaker:  The  hon.
Member may or may not have res
pect; but this thing is absolutely ir
relevant  here. There  are  various 
communities in this country and there 
are other sub-castes  elsewhere also. 
But there is no need  for offending 
âny particular section in season and 
out of season.

Shri B. S. Murthy: I apologise if I 
liave offended you or any other Mem-
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bers. I never meant to offend any
body. ^

Mr. l̂eputy-Speaker: Making such 
a remark is not relevant for the pur
pose. /

1 P.M.

Shri .Amjad  Ali  (Goalpara-Garo 
Hills): While on side remarks, he said 
that there was substitution of mother 
for wife. How does the mother figure 
for wife?

«.  -
Mr. Deputy-Speaker:  Did he  say
so?

Shri B. S. Murthy: I said the names 
-were  mis-printed:  instead  of  the
father’s name....

Mr. Deputy-Speaker:  Possibly  he
meant that the wife’s name is placed 
for the mother’s, name.

Shri B. S.  Murthy:  The  second
observation that I want to make is 
this. The proposer and seconder may 
not. be given up, but they may not 
be  insisted. Because,  in  lakhs 
voters, if a man is not able to get a 
proposer and seconder, 1 do not think 
he is doing any Wise thing in trying 
to stand for election. But, it is not 
for want of a proposer and seconder 
that I want this to be not insisted 
upon; it is because  sometimes it is 
difficult  to fulfil  this  condition. I 
know one or two cases where peo
ple have been asked by the parties 
concerned to file  nomination at the 
eleventh hour. Then, to  go to the 
place to appear before the returning 
officer and  file nomination  and get 
hold of proper persons, will be diffi
cult. Therefore, so long as a man is 
willing to stand as a candidate and 
has confidence in him that he can get 
himself elected, it is for him to take 
the risk. Already there is a provision 
that he must get a certain minimum 
of votes or otherwise,. he would lose 
his deposit. When there is a penalty 
already there, I do  not think it is 
necessary to insist  upon a proposer 
and seconder.  ^

Shri Pataskar: If you turn to clause 
.  14, it will be seen that even now the
proposal is:

“On or before the date appoint
ed under clause (a) of section 30
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each  candidate shall,  eîer in
person or by his proposer___’*

It is not necessary that there  must 
be a proposer.

Sbri B. S. Mnrthy: This suggestion
1 am making so that the Select Com
mittee may not try to change this 
provision and insist  upon having a 
proposer  as  well  as  a  seconder. 
Therefore I appeal to the Members of 
the Select  Committee not  to insist 
upon a  proposer  or  seconder  or 
both of them.

Mr. Depnty-Speaker: Is it not an
advantage to have a proposer? Cases 
might arise where the candidate him
self may not be able to present him
self before the returning officer.

Shri Kamath: That can be done by 
somebody authorized.

Shri B. S. Murthy: I agree; what I 
say is___

Shri Pataskar: That can be done by 
the proposer.

Shri B. S. Murthy: I agree. There 
should be no change so far as this 
provision is concerned. It should not 
be provided that there  must  be a 
proposer and then only the nomina
tion paper will be  valid. If neces
sary, the minimum may be increased 
%o one-fourth of the total votes polled 
and if he is not able to get the mini
mum number  of votes,  his deposit 
may be forfeited.

I want to make  another observa
tion about time.  The  reduction  in 
time is not good, because election in 
India  has got an  educative  value. 
With so much of illitercy and  with 
Tery few journals  and  newspapers 
available to the villagers, with  the 
radio and other forms of  communi
cation not being adequate, I think a 
minimum number of days is necessary 
so that all sections of the people and 
all parts of the constituency may be 
touched.  It is not  necessary  that 
more moeny will be spent because of 
this.  Money 10 spent anyhow.  For
2 or 3 days or 12 days more, it wodld
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not cost much.  In this connection, I 
want to say  that  necessary  step?, 
should be taken to see that scurrilous* 
propaganda, maligning of candidates,, 
abuse of parties or persons and unne
cessary and destructive criticism are 
avoided. It would be difficult to devise- 
a machinery for this. But,...

.  Shii Yelayudhan (Quilon cum 
Mavelikkara-Reserved—Sch.  Castes >
What is democracy then?

Shri B. S. Mnrthy: I am not enter
ing into any side remarks. It may be- 
difficult to devise a machinery. But, I 
think the Government and the recog
nised  parties should  do  something 
in this respect.  The recognised par
ties have a duty to see that as far as 
possible election propaganda is con
ducted in as civilised a way as possi
ble, as honourably as possible.  Be
cause, the propaganda here in India, 
will be watched all over the  world. 
India is a country which is having the 
largest number of voters and demo
cratic form of Government.  There
fore any electioneering in India is not 
only watched by the other parties in 
India, but by outside countries also. 
Therefore, the recognised parties and 
the Government  should see that a® 
far  as  possible  only  honourable, 
dignified and civilised propaganda is 
carried on.

Shri S. S. More (Sholapur):  And
orderly.

Shri b: S. Mnrthy; I leave it to 
Shri S. S. More.

Then, there is a point on which I 
have got a very painful experience. I 
think it was in Greece that all people 
had to vote compulsorily and if any
body refrained from voting, he wa» 
to  be banished  from the  coub̂. 
Such  was  the punishment

Aa Hob.  Meariker.  Ini  whflt
century?

Shri B. S. Mnrthy: B. C.

Dr.  Kridmaswuni  ̂ (Kandieepu- 
ram): He is right.

Sbri B. S. Mnrthy: It was perhaps 
in thoee days



<evei7 single citixens should take care 
i*o see how their representatives were 
elected and what sort of Government 
was coming into force so that they 
•coiild have the best Government and 
the social weal would be taken care 
of. Now, it may not be necessary to
day to see that every voter exercises 
"his vote, in favour of one or the other 
of the Parties. But, what actfon can 
be taken against persons who prevent 
others from voting?  I am vrilling to 
-vote.  But, the parties concerned are 
so rich or so powerful in the village 
“that I am not allowed to vote because 
they think I will vote to a  certain 
party the success of which  is  not 
•wanted by that village group.
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Shri S. S. More:
•offence.

It is an election

Mr. Depaty-Speaker: Wrongful con
finement is an election offence.

Shri Yelayadhan:
<difficult to prove.

But, it is  very

Shri B. S. Murthy: That is another 
matter. ' I am giving certain cases. 
It is for you to see whether any re
medy can be found. There is wrong
ful  confinement  which  is ignored, 
which is not brought to the notice of 
the election officers. In many villages 
Harijans have been prevented in the 
last 1955 mid-term general elections 
in Andhra. I have asked many Hari
jans why they refrained. Some peo
ple said we have been forced. That 
would be an offence.

Mr. Deputy-Speaker: Normally, the 
Collector or  District Superintendent 
of Police is going round.

Shri B. S. Murthy:  Some  people
said, we were not allowed. That may 
be  wrongful  detention. In  some 
places people said, we did not want 
to go and vote because afterwards we 
may be harassed, tortured and put to 
lots of difficulties.

Mr. Deputy-Speaker:
remedy suggested?

What is the
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Shri B. S. Murthy: I am giving my 
difficulties.

Shri Kanavade Psill: (Ahmednagar 
North): May I request the hon. Mem
ber to give the specifi namea of the 
villages and to give specific informa
tion?

Mr. Depnty-Speaker: It is not neces
sary to give the names.

Sfari Kanavade Patil; Apart from it, 
it is a very vague statement.

Mr.  Depnty-Speaker:  The  House 
will be interested and also happy to 
know the particular abuses and the 
remedy if any, which the hon. Mem
ber can suggest.

Shri M. S. Gnrapadaswamy  (My
sore): He was standing as a P. S. P. 
member.

Shri Amjad AU: Now, the difficulty 
is over.

Shri B. S. Mnrtfay: I do not know 
what my hon. friend says,

Mr.  Deputy-Speaker:  The  hon.
Member may close his ears so far as 
side remarks are concerned,

Shri B. S. Murthy: I just referred 
to this as regards the 1955 mid-term 
Andhra elections,  and if the august 
House wants, I can give you the facts 
and figures and also signed petitions 
from Harijans.

Mr. Deputy-Speaker: It is possible 
that persons may be terrorised or if 
they should vote against the wishes 
of particular persons they may be ill- 
treated later on over a long period of 
years. All that is possible. What are 
the remedies suggested?

Shri B. S. Murthy: I am the patient 
coming for cure. I am bringing the 
difficulties of  the Harijans  to this 
august House, so that the House or 
the  other Members  or the  Select 
Committee may be able to give them 
some  relief. Therefore, this should 
also be taken care of by the Select 
Committee.

One other point, that is about elec-' 
tion expenses. I think this filing of 
election expenses is  more or less a 
farce. I do not  think there is any 
person, as far as I understand,  who
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has  filed  a  real  return  of
election  expenses  because,  first
of  all,  it  is  not  possible  to
maintain accounts, because in an elec
tion a number of people will be there, 
a number of agents will be there. As 
one of our friends has said, my bro
ther will be there, he will be spend
ing money,  and my  brother-in-law 
will be there, he  will be spending 
money. Some other relations will be. 
there, and all the people are spending 
money. How to keep an account ol 
all the  money spent by  the other 
individuals? That is one thing.

The ceiling has been fixed and most 
of  the people  give not even  one- 
fourth  of the  ceiling. Therefore, I 
think this does not serve any purpose, 
and after all, when a man has suc
ceeded in the elections or has been 
defeated in the'elections, where is the 
necessity for filing the return of elec- , 
tion expenses? What is the purpose 
in asking: how money have you spent?
I can understand if the candidate is 
called before  an officer,  and told: 
“This is the money you must spend, 
and every day you come and give us 
an account of how  much you have 
spent.” A candidate spends tons of 
gallons of  petrol, so  much money, 
gives so many banquets and parties - 
and so  many presents  and clothes, 
and  then  charity  will  begin. 
The money goes in charity and not 
under election  expenses. Therefore, 
it is a purposeless  clause, and I do 
not know why they must insist upon 
asking for  the filing of  returns of 
election expenditure. That should be 
taken out. Nobody need be disquali
fied on this  account. If people are 
willing, they can submit, and no sell
ing must be prescribed, because then 
we may get somewhat correct or near- 
correct information.

With these suggestions I commend 
these two amending Bills and request 
that the Select Committee may kind
ly see that the difficulties I have made 
special mention of about Harijans not 
being  enlisted as voters  and being 
prevented from exercising their votes,
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may be  given special  consideration: 
and remedy suggested.

Shri Barman (North  Bengal—Rê 
served—Sch. Castes): I want to place 
before the House a few points regard
ing the.two amending Bills that are 
before the House.

First of all, I want to support the 
amendment that has been tabled by 
Shri Chatterjee.  Pandit Thakur Das 
Bhargava and a few other Members. 
This is, after all, a procedural law. We 
want to constitute  our  legislatures 
both in the Centre and in the States 
and these two Bills which are before 
us, and by which we are intending 
to amend the two Acts of 1950 and 
1951, are mainly and essentially pro
cedural laws.  There being substan
tially one object, it is proper that both 
the Acts be refered to the Select Com
mittee  with  necessary  instructions 
from this House.  If during the deli
berations in the Select  Committee, 
the Members find that there are cer
tain other sections in the two  Acts 
which are also necessary to be amend
ed in the light of the experience that 
each Member of the Select Commit
tee has gained, it is quite proper that 
the House should give that instruc
tion.

After all, these two amending Bills 
are coming as a result of certain re
commendations of the Election Com
mission. In the last general elections 
and also in  the  bye-elections  the 
Election Commission came into direct 
touch with the procedure of electing 
Memberŝ of the Centre and  of  the 
States.  They have found certain de
ficiencies and defects, and they have 
reported accordingly. It is mainly on 
the basis of these reports that  the 
Law Ministry has prepared these two 
Bills.  Similarly,  each  and  every 
Member of  this  House,  especially 
those who are to serve on the Select 
Committee, have got  experience of 
their own.  So, it is only meet and 
proper that they should also suggest 
in their wisdom remedies for what
ever deficiencies there  might be in. 
the Bills. '



I need not mention that under our 
rules unless the  House  specifically 
gives that power and instructs  the 
Select Committee on  those lines, it 
will not be possible for  the  Select 
Committee to go beyond the provi
sions of the Bills, and therefore it is 
better that this instruction be v̂en 
to the Select Committee.

Secondly, I shall briefly  touch on 
the first Bill which proposes to amend 
the 1950 Act.  I commend clause 11 
by which the condition stipulated in 
the original Act that before any per
son could be registered as an elector 
he must prove his ordinary residence 
in that particular constituency for 180 
days during the qualifying period is 
now being deleted or done away with. 
Whatever  advantage  there  might 
otherwise be—and the hon. Minister 
has stated that this limitation really 
does not serve  any purpose— find 
that this change in the law will be 
very much beneficial to the refugees 
from East Bengal. Many of them have 
come  after  the  Constitution  was 
brought into force.  But since there 
was no Act passed by Parliament con
ferring citizenship on them, they are 
legally not voters.  Now, we are go
ing to have Citizenship Bill passed, 
and as soon as we start applying the 
provisions of that Bill, these people 
will become voters.  But under the 
present law, the question will arise 
at the time the registration is done 
by the oflScer concerned, aŝto whe
ther a person who was  practically 
wandering from place to place, having 
no fixed abode, could be enlisted as a 
voter unless and until he could prove 
that he had been resident in that cons
tituency for at least 180 days.  But 
the proposed changes in the law will 
eliminate that difficulty, and it will 
specifically  benefit  those  persons. 
Therefore, I welcome the change pro
posed in this regard.

There is one other small point re
garding clause 13 of the  first  Bill. 
Under that clause, the Election Com
mission have been given the power to 
direct special revision of the electoral 
rolls in any constituency on any parti
cular occasion, if they think that there
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is a fit case for doing sa I thank this 
will be very helpful in many cases, 
because we know  from  experience 
that, at the time the electoral  rolls 
are prepared, much of diligence is not 
shown by the executives,  which is 
êxpected from them. It is Just possi
ble that there maŷbe certfdn consti
tuencies where they may have failed 
to discharge their duties with diligence 
If it could be pointed out to the Elec
tion Commission that revision is ne
cessary in the whole or part of any 
constituency, then this Bill will autho
rise the Election Commission to direct 
such revision.

I want ta say a few words now re- 
gading the second BiU. First, I would 
like to refer to clause 12, under which 
it is proposed to reduce the  period 
between the issîp of the notification 
calling for an election and the com
mencement of polling  by  about 12 
days.  Under the law as it stands, a 
minimum of 42 days is required. But i 
this Bill proposes to cut it  down to« 
30 days. Under sub-clause (d) of the- 
proposed section 30, thie period bet
ween the last date for the withdrawal 
of candidatures and the date of the 
poll will be only 20 days. I feel from 
my own experience that this is too 
short a time. Now, there are double
member constituencies. And especial
ly, my own constituency is a  three- 
member constituency, and there are 
739 polling stations there.  You can 
just imagine the area that the candi
dates will have to cover. Ev̂ using? 
a jeep., and working day and  night, 
without practically any rest, I could 
not cover two-thirds of my constitu
ency.  It may be said  that a party' 
candidate does not have much of diffi
culty.  But we should not think of 
only party candidates.

Shri Kamath: Your constituency is 
the only three-member  constituency’- 
in India.

Shri Barman: IJ is Jiot possible to 
visit even the important places within, 
that short period. Even with the b̂t: 
of ability, one will not able to cover 
two-thirds of that constituency. That 
is what my experiêe has been. Sô
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me should not think that party eandi- 
«iates are in any advantageous posi- 
ftion.  The position is the same  for 
party candidates as well as indepen- 
«dent candidates.  So, we must  take 
into consideration the case of all.

We should also remember that now- 
:adays the voters are a bit more cons- 
•cious of their rights than they were 
.before. We have seen how during the 
last elections, a very reputed candi
date with very high qualifications, ior 
whom we  thought  success  in  the 
-election was definite, was  defeated. 
The main reason for his defeat, ac- 
•cording to us, was that he had neg
lected his constituency.  He thought 
that he being an outstanding perso- 
inality, the electors will automatically 
-vote for hinL But that hope did not 
materialise. So, the state of the elec-
• torate is now difPerdbt from what it 
was before. Apart from that, it is the 
-duty of every candidate to visit the 
ĉoncerned areas, to state  his  pro
gramme and policy, and also to get 
acquainted with the grievances of the 
■ electorate.

It may be said that the  intending 
-candidate may meet the constituents 
earlier and not necessairly after the 
last date for the withdrawal of candi-
• datures.  I may say that  whatever 
might be the  theoretical  positioî 
.practically it is not so.

Besides, there would  arise  other 
‘complications as well.  With  regard 
to the filing of the return of election 
expenses, we have seen that the seve
ral High Courts  and  the  Supreme 
- Court have taken different views as 
to the exact time from  which  the 
expenses of the candidate will  have 
to be shown in the return. The other 
day Shri N. C. Chatterjee cited a case 
■which was decided only last week, in 
which it was held by the  Sîireme 
'Court that the expenses will have 
b̂e shown from the date a candidate 
Oias applied to the party for a nomi- 
jiation.  Now, an intending candidate 
:anay start visiting his constituency at 
i.any time, and do all possible Ihings 
which may be necessary im connection
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with his election.  In that case, we 
•hall have to decide since what 
he will be treated as a candidate and 
what should be the expenses that win 
have to be shown in the  return d 
Section expenses tmder the law.

So, many complications will  arise 
in regard to all these matten. I there
fore feel that the period of 30 day* 
now sought to be provided is too shor̂ 
and that the present period, namely 
42 days between the date of the noti
fication calling for an election and the 
commencement of polling, should re
main as it is.

The last point which I would like 
to deal with is in regard to the filing 
of returns of election expenses. Consi
dering several factors, I feel that this 
should be done away with, as  was 
just suggested by my hon. friend Shri 
B. S. Murthy.  After all, it does not 
serve any purpose.  Whatever might 
have been the intention  originally, 
we find that practically this does not 
serve any useful purpose. Under the 
law as it stands we have laid down a 
ceiling for the  expenditure  that a 
candidate may incur  in  connection 
with his election,  whether  from a 
parliamentary constituency or an As
sembly constituency.  But  everyone 
knows that a person with a big purse 
spends as much as he likes. And I do 
not know of any case—of course, there 
may be one or two exceptions—̂where 
an election has been set aside on the 
ground that a person with a big purse 
had spent more than what is permitted 
by law.  Manipulations are done by 
every candidate before  he  submits 
the return of his election expenses. 
There are certain complications also 
in filing these returns. We have seen 
in our own cases that under the rules 
for filing of returns, we are allowed 
to spend the passage money for any 
messenger or sending a polling agent 
to a polling booth.  We are allowed 
to engage a person to canvass in the 
polling booth itself but nowhere is it 
stated that we can also spend money 
in order to feed  those  persons. A 
messenger can be sent 300 miles; will
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he go without food all the 300 miles? 
We have only to show the train fare. 
These are little things—these can be 
amended.  But it is very difficult to 
lay down specifically which are legal 
expenses and which are illegal ones.

The hon. Minister has himself sta
ted in his speech that according to the 
experience that we have gained, it is 
very difficult to apportion expenditure 
undergone by any party organisation. 
I need not repeat what he has said. 
He has said that it is a complex mat
ter and it can be done only arbitrarily. 
But that is not  real  apportionment 
according to any mathematical calcu
lation or just principle.  For that he 
has provided in this Bill in proposed 
sub-section (4) of section 77 that the 
candidate’s expenditore need  not be 
deemed to include any expenditure by 
the party organisation for furthering 
the prospects of the election of candi
dates supported by it.  If that be* so, 
then, I submit that apart from other 
considerations any party  candidate 
can spend any amount far in excess 
of the maximum laid down and just 
spend it through the party organisa
tion.  The party organisation will not 
be bound to file its return.  So, the 
candidate himself can just pass on his 
expenditure in the name of the party. 
I do not see how the return of such 
expenses by the candidate would help 
the Election Tribunal or  his  rival 
candidate in checking whether he has 
submitted a true Account or not. Sup
pose, at one place 200 persons are 
fed.  That is a corrupt practice. But 
the candidate will say, ‘I did not spend 
anything for thaf; if anybody has spent 
anything it is the party organisation*. 
The party organisation need not sub
mit any return. So, how can you say 
whether that expenditure was legal or 
illegal or whether it was beyond the 
maximum  or  not?  I say that this 
limitation of the maximum expendi
ture that a candidate  can  undergo 
does not in any way help us for the 
purpose for  which it is  stipulated. 
Many things can be done in the name 
of the organisation recognised by the 
Election Commission.  I do not think 
that it is a fair proposal because you
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can pass on any expenditure in the 
name of only  certam  organisations 
that have been  recognised  by  the 
Election  Commission  whereas  you 
cannot pass on the expenses  in  the 
names of other organisations  which 
though developed are not recognised 
by the Election  Conmiission.  They 
are denied this advantage. After all, 
whether a candidate spends Rs. 2,000 
or Rs. 20,000 or Rs. 2 lakhs, it dô 
not matter so long as he is chosen by 
the people.  We have seen that even 
a man spending lakhs of rupees has 
been defeated by one who neither 
spends nor has the ability to spend 
more than Rs. 2,000. We should leave 
it to the electors. I do not think that 
avfew cases here and there justî 
our making this kind of law.  I sub
mit that even if we eliminate the pro
vision of filing of return of election 
expenses and analogous matters from 
the Act, there wiU be no harm and 
no injustice done to anybody.

Shrimati Sushama Sen (Bhagalpur 
South): Sir, I welcome these  Bills 
and I support the proposal made by 
Shri N. C. Chatterjee that there should 
be no bar for the Select Committee 
to consider matters not covered by 
these two Bills.  It is most essential 
because I think not all the points have 
been covered in these two Bills.  I 
have had no time to study them but 
even at first glance I think there are 
some things which are not there and 
the Select Committee should go tho
roughly into those matters because it 
is very necessary that this Act should 
be perfect.

My hon. friend,-Shri Murthy, spoke 
of the disabilities of  the * Harijan 
candidates during the last election. I 
can give you instances where women 
have been the greatest sufferers. My 
friend here will bear me out that in 
my constituency  about 40 lakhs of 
women were Irft out and their names 
were not to be found in the electoral 
rolls.  It may be, of course, due to 
certain difficulties arising out of giv
ing their maiden names and not the 
names of their husbands etc.



An Hon. Member: Mrs. So and So.

Shri VL S. Gnrapadaswamy: It k a 
man*8 democracy-

Shrlmati Sashama Sen:  Anyhow
the women did succeed in the  laat 
election ai you will see  in  Parlia
ment today.  I  think  this  matter 
should be simplified I know that we- 
men find it difficult  to  imderstand 
these things.  Some of the women in 
the villages—and my constituency is 
a village constituency—̂have  spoken 
to us and told us about  their  men 
coming back to the houses late and 
election officers coming and  asking 
about these election  matters.  Most 
of them are even now illiterate and 
they do not understand the questions 
-put to them. So, I think some sort of 
arrangement should be made----

Mr. Depnty-Speaker:  Cannot  wo
men enumerators be appointed?

Shrlmati Sushama  Sen: Yes  Sir,
Women electoral officers  should be 
appointed.

Babu Bamnarayan Singh  (Hazari- 
bagh West): Why not have a sepa
rate electorate altogether?

Shri Velayudhan:  In every house
all over India there are women.

1̂. Depnty-Speaker: I am talking 
of gosha ladies.

Shrimati Sushama Sen: I  suggest
that if from now some women elec
toral officers are appointed and train
ed to carry out these duties it would 
be good, and not at the last moment, 
because, then, they would not know 
how to do it.  There are many wo
men, young girls  educated  enough 
who can do this work quite efficiently 
and I do not see any reason why they 
should not be enlisted  as  electoral 
officers.  Some of  these  difficulties 
would be obviated if women electoral 
officers are appointed.  I would  re
quest  the hon.  Minister  and  the 
Select Committee to take  this  into 
consideration if it is not  already in 
the Bill—I do not see it—and see if it 
cannot be provided somewhere. It is 
not only in Bihar; it was also in other 
States like Madras and Bengal—I do
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not know about Punjab—̂that womem 
wera left out of the electoral roll#. 
In spite of all that, some women har« 
been fortunate enough t6  come in. 
Adult franchise is provided by  th« 
Constitution and I think this matter 
should be taken up very seriously by 
the Minister to see that all women̂ 
all eligible women, are on the elec
toral rolls.

The aim of these Bills is to sim
plify matters and avoid unnecessary 
duplication of work.  In the prepara
tion of the electoral rolls, what I have 
just said should be taken into consi
deration though it involves some ex
penditure.

The other point which I wanted 
press was that by these Bills there 
will be the great advantage of hold
ing the general elections  throûout 
the country, as far as possible, simul
taneously.  This is welcome and the 
Bill, as it stands, is quite in the pro
per way.

The election programme imder the 
present law was .a lengthy process. A 
minimum of 42 days was required bet
ween the issue of the writ calling an 
election and the  commencement of 
the poll. Now it is proposed to reduce 
the period by about' a  fortnight.  I 
think this should be done  because 
42 days, I think, is rather a long period 
and we had to go through rather a 
strenuous time during those 42 days. 
It is better that this period is reduced.

Under the existing law the presen
tation and scrutiny  of  nomination 
papers has been found to be difficult 
and cumbrous.  The formalities were 
very often found difficult to comply 
with, and in many respects unneces
sary.  The Bill has done away with 
many of the formalities and I wel
come this.

The appointment of  an  election 
agent, for instance, has been  made 
optional. This too, I think, is a good 
procedure because I do not think that 
any election agent is  necessary  in 
every case. It is also proposed to dis
pense with the seconder. By seconder,, 
what is meant?  Is it seconder to the



14825 Representatian of
the People (Amefnd- 
ment) Bill and 

nomination?  If that is so, that is a 
very useful thing.  In my own casa 
1 found it so difficult to find a se
conder; my village constituency was 
about 20 miles away from the district 
headquarters.  At the last moment I 
was asked to produce a seconder and 
there was no seconder in that area 
and a person from 15 or 1(5 miles away 
had to come and second my proposal.

Mr. Depnty-Speaker:  Did not the
hon. Member go roimd once  before 
she filed the nomination?

Shrimati Snshama Sen: I did not
have that chance because at the last 
moment we were told that I was no
minated.  In my constituency  just 
before the nomination took place I had 
no chance of touring round, but after 
that I did  much  election  touring; 
otherwise I would not have been here 
today.

Another point  which I  want to 
bring to the notice of the House is 
this.  Shrimati Renu  Chakravartty 
said that in amending the  electoral 
laws care should be taken to see that 
proper checks and balances were pro
vided so that the scales were not tip
ped in favour of the monied classes, 
that regarding the clause dealing with 
election  expenses, if  the  political 
parties were allowed to bear quite a 
large part of the election expenditure, 
then it was necessary to restrict the 
personal expenditure, as otherwise it 
would give an unfair advantage to the 
Congress Party and increase the exis
ting disadvantages of poor men and 
poor parties. Here again I would like 
to say that during my election I found 
that it was not always that the rich 
people got advantages. In my consti
tuency there were three  zamindars 
who were opposing; they were great 
monied people and spent a good deal 
of money. I do not think this sort of 
thing or this sort of restriction should 
come in the way.  It is not  always 
that the Congress Party  candidates 
get help from the Congress organisa
tion and in most of the cases we did 
not get any help.

Shri Kamath; Have those zamindars 
joined the Congress now?
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Shri V. G. De8h]»aiide: There are ne 
zamindars now.

Shrimati Snshama Sen:  There  it
nothing in this i>oint and we shouM 
not go over it.

That is all what I have to say.  I 
would request the Select Committee 
to go into the matter about the wo
men's electoral roU, in particular, as 
that is very necessary.

Mr. Deputy-Speaker: Dr. Krishna- 
swami.  I will then call Babu Ram- 
narayan Singh; then I wiU call Shri 
Radha Raman and after him Shri T. 
G. Deshpande.

Shri Gidwani (Thana):  My name
was fourth on the  list and I have 
come after cancelling  my  engage
ments outside.

Mr.  Deputy-Speaker:  The  hon.
Member’s name is sixth in  the  list 
here.  Every hon. Member’s name is 
here.

Pandit D. N. Tiwari (Saran South): 
May I know whether those who have 
not sent chits will be given a chance 
or not? -

Mr. Depnty'Speaker: I am not go
ing only by chits.

An Hon. Member: What about Shri- 
Deshpande here?

Mr. Depnty-Speaker: Just as Patils, 
there are also two Deshpandes—̂ne 
on my right and the  other on  my 
left.  Before Dr. Krishnaswami  be
gins, let me say this. Every Member 
who is here is  interested  in  this 
question because there is no  Mem
ber here who is nominated.  There
fore, every Member has  undergone 
some difficulties.  Let  every  hon. 
Member set out his  points  in  ten 
minutes. While the others are speak
ing, let the Members note down what 
are the points which the Joint Com
mittee has to go through, and if per- . 
chance they get a chance, they may 
state them here on the floor of  the 
House; if not, they can hand them over 
to the Secretary and I will pass them 
on. All of us want the Representation 
of the People Act to  become fool
proof.

Representation of
the People (Second
Amendment) Bill



Shri Kamath: And Knave-proof.

Mr. Deputy-Speaker: I am not con
templating knaves----

Shri Pataskar:  Fools are  easil5»“
dealt with, but knaves are dangerous.

Mr. Depnty-Speaker: Let the Mem
bers be brief.  The time  for  each 
Member will normally be ten minutes 
and in exceptional cases 15 minutes.

Thakur Jngal Kishore Sinha (Muza- 
ffarpur-North-West): Is my name in 
the list?

Mr. Depaty-Speaker: I  will  give 
just four names at a time.

Dr. Krishnaswami: The two Bills 
brought forward by my hoii.  friend, 
are of great moment and importance 
for the proper functioning of demo
cracy in our country.  I should like 
at the outset to underline the impor
tant issues which I hope the  Select 
Committee will take  into  account. 
The Select Committee has to perform 
a difficult and arduous task—I do not 
en̂ ŷ  it  and  on  its  labours 
depends  the  continuance  of 
free  and  fair  elections.  May 
I  bring to the notice of my hon.
' friend an amendment that has  been 
moved by seven hon. Members headed 
by Pandit Thakurdas Bhargava to the 
effect  that  the  Select  Committee 
should take  cognizance of  matters 
otheir than those dealt  with in  the
* Bills but relating to elections in ge
neral and matters dealt with in the. 
Representation of the People Acts 1950 
and 1951, and that amendments should 
be moved and considered.

[Shri Barman in the Chair]

I hope no technicalities will stand 
in the way of the Committee  consi
dering all these matters.  I hope it 
will be possible for it—and  I  am 
now putting forward something which 
might have the apparent  look  of 
strangeness and in fact be considered 
by some to be a bit irrelevant—̂to 
take into account also the ordering 
and redistribution  of conBtituencies 
which  forms  the  subiect of  an 
independent Act.
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Shri Kamath: You are never  irre
levant!

Dr. Krishnaswami: Surely my hon. 
friend is not the judge whether I am 
relevant or irrelevant.

Shri Kamath: I said you are rele
vant.

Dr. Krishnaswami: There are im
portant provisions relating to  dis
qualification. which  have not  been 
taken into account. But before I deal 
with these omissions, let me deal with 
errors of commission to be found in 
abundance in these bills.

My hon. friend in his speech  re
ferred to the  clause  pertaining  to 
notification for  general  election. I 
have grave doubts as to whether this 
provision is proper, whether it is in
conformity with the  spirit of  the 
Constitution, and whether  what we 
are doing is just.  Under the  1951 
Act, the provision relating to  noti
fication is contained in section 15.

The provision lays  down  when
ever the House of the People is dis
solved or its term expires a general 
election has to be held and steps for 
holding a- general election has to be 
taken four months prior to the ex
piry of the term. The new provision, 
omits the phrase relating to expiry 
of term and lays down that a general 
election hais to be held on the dis
solution of the House of the People, 
My hon. friend, the Minister of Legal 
Affairs is aware of article  83(2) in 
our constitution which  deals  with 
notification.  I should like with your 
I>ermission to read out this  article. 
It reads thus: —

“The House of the t̂eople, un
less sooner dissolved, shall  con
tinue for five years from the date 
appointed for its first meeting and 
no longer and the expiration of 
the said period of five years shall 
operate as a dissolution of  the 
House.”

Now, in view of the new provision 
which is put in here no steps can be 
taken by the Election Commissioner 
before the  dislution  takes  place. 
Presumably, the intention is to hold 
simultaneous elections for both  the
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House of the People and the legisla
tive assemblies. Both are to be  dis
solved before the expiry of their nor̂ 
mal term.  Now,  dissolution is an 
extra-ordinary power which has been 
given to the President and is meant 
to be exercised only in  exceptional 
circumstances. Can this  power be 
invoked—I ask the Minister of Îegal 
Affairs—for the purpose which  the 
Election Commissioner has in view, 
namely, simultaneous elections to the 
assemblies  and the House  of  the 
People?  Will this not result in a 
serious curtailment of the term ol 
office of hon. Members both of this 
House and the assemblies? Would we 
not have for four months ministerial 
rule working without checks from a 
legislature—ministerial rule  which 
functions arbitrarily, ministerial rule 
which is  different  from the Presi
dent’s  rule, and  which  for  four 
months functions without any ham
pering check?  Dissolution can  be 
resorted to as my hon. friend  well 
knows, in a Parliamentary Govern
ment only to resolve certain consti
tutional difficulties.  I am, therefore, 
surprised that the  Election  Com
missioner and his office  should not 
have taken into account the consti
tutional point and should not  have 
understood ’the serious  implications 
of the proposal that they are  mak
ing.  After  all,  why  should  the 
term of a  Member of  Parliament 
who has been elected for five years 
be  terminated at the  end of  four 
years and eight months? For ihe re
maining four months.  Members of 
Parliament will not have their sala
ries.  This is of  course a  small 
matter.  They will not be summon
ed for these four  montiis  even if 
there is any emergency to advise the 
Ministry.  The old system was one 
in which former members went out 
only when the new Parliament came 
into being.  There was  continuity, 
but we are now to  have for  four 
months a serious gap.  If the Elec
tion Commission did feel that it was 
necessary to have simultaneous elec
tions for the  assemblies imd  the 
House of the People,  the  obvious 
and the proper course was to am̂ d 
the proviso relating to four months
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and extend it by about one or  two 
months.  That  would  have  met 
amply the needs of the Election Com
mission and at the same time pre
vented this  constitutional  monstro
sity that is likely to occur.

I now pass on to the disqualifica- , 
tion clause.  My hon. friend ha$ not 
considered it  necessary to  amend 
clause 7  fully.  Serious  difficulties 
have arisen in  connection with the 
interpretation of  this  disqualifica
tion clause.  Clause 7 (d) and  (e) 
are the most  difficult  sub-clauses 
that are to be found in this disquali
fication clause.  Originally in  the 
1935 Act disqualification was to such 
types limited of disqualification  as 
are included in sub-clause (a), (b) 
and (c) of clause 7 of the 1950 Act. 
But having taken into account arti
cle (102) of our constitution we have 
imported additional  disqualifications 
and those are to be found in (d), (e) 
and (f) of the present act. In respect 
of sub-clauses 7 (d) and (e) contro
versy has raged and there been con
flicting interpretations given by  tri
bunals.  Justice Lokur, for instance, 
gave interpretations which are quite 
different from those  interpretations 
given by other  election  tribunals. 
There is therefore an imperative need 
for having a clarification of the law on 
this subject. I am, therefore, surprised 
that this matter should not have been 
taken into acount especially when we 
are thinking of amending clause 7 in 
respect of submission of election ex
penses.

Now, I am not suggesting that we 
should do away with the whole law 
of  disqualifications.  The  principle 
underlying the law pertaining to dis
qualifications is that a  Member  of 
Parliament should be independent of 
the executive.  In fact we have at
tempted to borrow from the English 
law on the subject and I think Par
ker’s Election Agent and Returning 
Officer contains the House ot Com
mons Disqualification Act:

"Any person who shall direc
tly or indirectly himself or  by 
any person whatsoever in trust
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for him or for liis use or benefit 
or on his  account  undertake, 
execute, hold or enjoy, in  the 
whole or in part, any  contract, 
agreement or commission  made 
or entered into with, under  or 
from the  commissioners of  his 
Majesty’s  Treasury,  or of  the 
Navy or Victualling  Office,  or 
with the master general or board 
of Ordnance, or with any on6 or 
more of such commissioners, or 
with any other person or persons 
whatsoever, for or on account of 
the  public  service,  or  shall 
knowingly and willingly furnish 
or provide in pursuance of any 
such agreement or  contract  or 
commission___shall be disquali
fied.”

We have made similar  provisions 
and put them in the 1950 Act. But I 
think this sub-clause (d) has in parti
cular been the subject of  diverse 
interpretations.  It has worked havoc 
in many cases. Sub-clause (d), as we 
know, relates to contracts for  the 
supply of goods or for the execution 
of any work or for the purpose of any 
service. A contract generally presup
poses the  consent of both  parties. 
Such a consent may be either express 
or implied.  But where a term  has 
been imposed as part of a bigger con
tract and is of such a  nature as to 
attract the disqualification clause and 
the party on which it is so imposed 
has no option to refuse to perform 
unless he surrenders the entire con
tract, there is an  obvious case  for 
relaxation of the rule relating to dis
qualification. I know that in  many 
States the Road  Transport  Board 
which gives licences to  buses  im
poses a condition that buses  should 
carry the mail service. I have known 
one instance where a Member of Par
liament was disqualified  because of 
this particular section being attracted. 
What I do suggest is that  unless a 
man has entered into it of his own ̂ 
consent and unless it is the main con
tract, we should relax this rule.  At 
any rate the Select Coimnittee should 
consider this at length.
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The other section  which is  also 
important is that  which  relates to 
directors and managing agents.

Clause 7 (e) reads as follows:

“If he is a director or manag
ing agent of, or holds any office 
of profit imder, any corporation 
in wjiich the appropriate Govern
ment has any share or financial 
interest.”

In this case he is disqualified. I do 
not know how far we are going  to 
extend our public sector but I  feel 
that this pharse “....has any  share
or financial interest___” is far too
wide and might bring within its net 
many people who are not beholden 
to the executive. I think it would be 
proper for the select  committee to 
suggest that where the  Government 
has got the bulk of the  shares—51 
per cent shares or there abouts—we 
provide for the  disqualification  of 
directors. I am  putting this  before 
the Select  Conunittee so that  they
may consider this disqualification___

Pandit Thakar Das Bhargrava (Gur- 
gaon): Is it not  circumscribed  by 
clause 8 (c)?

Dr.  Krishnaswami:  That clause
reads “----the appropriate  Govern
ment has any share or financial in
terest.”

Pandit  Thaknr  Das  Bhargava:
There is a proviso which is 8 (c). A 
person  shall  not  be  disqualified 
under clause (d) of that section by 
reason of his having a share or m- 
terest.

Dr. Krishnaswami: That is only a 
narrow limitation.

Pandit Thakur Das Bhargava:  It
is a very big  limitation. (Interrup
tions). Unless Parliament disqualifies 
by law, qualification persists.

Dr. Krishnaswami: I am referring 
to shares.  Parliament may  find it 
inconvenient to pass a law on every 
occasion.  Since we are having  an 
extended public ŝtor and since this 
law was passed at a time when we 
did not visualise a vast expansion of 
the public sector, I am requesting the
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Select Committee to consider  these 
:two provisions.

I then pass on to the other section 
-which deals with expenses to be sub- 
jnitted by the  candidate  and  the 
■duties of the election agent.

2  P.M.

The original provision in our Rep
resentation of the People Act is that 
not only the candidate but also the 
agent will be disqualified for failure 
to lodge election expenses. It is now 
proposed to restrict the disqualifica
tion only to  the  candidate.  This 
raises issues of far-reaching charac
ter.  An election agent is the person 
who manages the  businê of  the 
candidate.  He plays a very impor
tant role in really looking after the 
candidates affairs.  In Parker’s Elec
tion Agent  and  Returning  Officer 
a vivid description of what an elec
tion agent is and as it has been judi
cially noticed is given. I  make  no 
apologies to the House for  reading 
.a brief extract from this book:

“Prior to that Act, the  term 
‘election agent’ was generally ap
plied to the person who mcinaged 
the business of the election con
test, and who might or might not 
include in his functions those of 
the oflSicer (one or more in num
ber)  who,  in  contradiction 
was known as the expenses agent. 
Since that Act, there can be but 
one election agent, and in him are 
-combined the several  duties  of 
the old election agent and of the 
old expenses agent.  The  object 
of the Act has been judicially de
scribed as follows, viz that  the 
affairs of the election  shall  be 
carried on in the  light of  day; 
that there shall be a respectable 
and responsible man, responsible 
to the candidate and to the pub
lic, who shall do all t̂iat is neces
sary; who shall be the sole legi
timate paymaster; who  shall be 
effectively responsible for all the 
acts done in procuring the elec
tion;  who can be  dealt  with 
afterwards; and who can be look
ed to afterwards for an explana-, 
tlon of his conduct in the manage
ment bf the election.”
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If a candidate appoints an election 
agent then this question, of course, 
arises.  Of course, even under  the 
present Act a candiate can  appoint 
himself as an election agent but 1 am 
only dealing with the cases where a 
candidate appoints another person as 
an electi(m agent. The United King
dom Act, as amended___

Mr. Chairman: Now, what is your 
proposal?  You want to rope in the 
election agents also?

Dr. Krishnaswami: I am coming to 
that point.

Mr. Chairman: But, the time is 
up.  ,

Dr. Krishnaswami: I will try to be 
as short as possible.

Shil Pataskar: May  I  bring one 
fact to the notice of the hon. Mem
ber? I do not object to what he says 
and that point may be considered by 
the Select Committee.  As a matter 
of fact, experience has shown, in our 
country at any rate, that most peo
ple have  appointed  themselves as 
election agents.  It is only in  very 
very rare cases that somebody  else 
is appointed.  Therefore, I think all 
this Parker’s book and other things— 
of course, they may be quoted—̂will 
not help because in our coimtry the 
practice is different.

Dr. Krishnaswami: If you wish to 
do  away  with  election  agents 
I  can  have  no  objection  to 
that  proposal.  Put  the  candi
date  alone  and do  away  with 
the election agent.  But if you make 
provision for an election agent being 
appointed thien you must rope in the 
election agent for and make him also, 
share the responsibility for expenses 
incurred.  The duty of submission of 
election expenses must be a duty cast 
not only on the candidate but also oh 
the election agent as under the pre
sent law.  According to the amend
ing Bill lodging of election expenses 
is the duty of the candidate alone. 
'The election agent  can,  therefore, 
escape.  The account of election ex
penses should be  verified not  only 
by the  candidate but  also by  the 
election agent where an election agent
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has been apointed otherwise a Gil- 
bertian situation will arise in which 
an election agent can repudiate the 
accounts that have been  submitted 
by his principal.  That is why in all 
election laws it has been laid down 
that the duties of an election agent j 
do not terminate until the declara
tion of election expenses has . been 
duly sent in to the Returning Officer.

There are two small points which 
I propose to deal with and I  have . 
done.  I should like to  deal  with 
section 77 (4) under clause 41 of the 
Representation of the People (Second 
Amendment) Bill which deals with 
election expenses to be submitted by 
the different parties.  One can  im- 
derstand if it is suggested that there 
ought to be no return of  election 
expenses  submitted by  candidates; 
but this would not be in conformity 
with the working of democracy, be
cause, obviously, there is a limit that 
has to be put on the amount of ex
penditure that has to be incurred by 
any  candidate.  But a  provision 
which is rather curious in the Bill is 
that which deals with the items ,of 
expenditure  which  are  allowable. 
Clause 77(4) reads as follows:

“The  said  expenditure  shall 
not be deemed to  include  any 
expenditure incurred by a recog
nised party organisation for fur
thering the prospects of the elec
tion of candidates supported by 
it.”

This is an  unfair  provision.  I 
should have thought it was the duty 
of the State to strengthen the hands 
of the weak and not to  weight the 
scales or the dice in favour of the 
recognised  parties or the  mighty. 
The major parties are  those  which 
can spend money.  The independents 
and others who have to come in are 
to have the strictest scrutiny eâer- 
cised over their accoimts. That, I do 
not think, is in conformity with the 
basic tenets of  democracy, with the 
basic tenets of free and fair elections. 
Clause 77,  sub-clause  (4) in  my 
judgment is a serious violation of the 
pr nciple underlying the  holding of
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free and fair elections; for, if a party 
is allowed to spend any  amount in 
the furtherance of the prospects of 
its candidates without any check on 
expenditure, there would be conside
rable misuse.  There would be scar
cely any scope for members of smal
ler groups, and independents enter
ing  Parliament.  I  take  it that
even in this Parliament, the Minister 
will agree that  independents  have
some part to play. In our public life 
they have a value and I do not think 
that it is  necessary to  weigh  the 
scales so much against ’ them as to 
make it very  difficult for  them to 
come into  Parliament.  Therefore, 
the rule ought to be that a  stricter 
control  should be  exercised  over'
party expenditui'e rather than  over
the expenditure of  individuals  be
cause there is a general presumption 
that individuals will not be able to 
spend as much as a party. This pro
vision as  I  have  indicated  will 
undermine,  in  my  judgement, 
the  holding  of free  and  fair 
elections  because  it  would 
give a carte blanche as it  were  ta 
the major parties to do what  they 
please in respect of their election ex
penses.

I should like only to refer to the 
other point which I find it  difficult 
to state in the short time at my dis
posal. I shall, if I have the  oppor- 
timity of  going  before the  Select 
Committee, place before it other as
pects of this question.

Mr. Chairman: I think that every 
hon. Member has the  right to  be 
present before the Select Committee. 
The only thing is that he is not en
titled to vote.

Shri Pataskar: All 1 should like to 
say here is that----

l>r. Krishnaswami; But, he is not 
entitled to be heard unless  special 
permission is given by the Chair.

Pandit  Thakur Das Bhargava:  I
was under the impression that every 
Member could go before the Select 
Coinmittee and he has a right to be 
heard and that only he has no right
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to vote.  On the occasion of the Cri
minal Procedure Code I went before 
the Select Committee under this im
pression. When I went there all the 
rules were hurled on my face to say 
that I could not  participate in  the 
discussion and so I had to come back.

Dr. Krishnaswami: That is what  I 
am saying.

Mr. Chairman: You can send your 
note .to the Chairman.

Dr. Krislmaswami: The  Chairman 
should give me special permission to 
allow me to put my case; the  rule 
may be waived by the Chairman.

Shri Pataskar: So far as I am con
cerned I can assure the hon. Member 
that if he sends a note to me I shall 
duly forward it to the Chairman  of 
the Select  Committee  whoever he 
may be.

Dr. Krishxiaswami: Thank, you.  In 
that case' I shall only refer to clause
4 of the Bill and suggest here  that, 
this clause should not find a  place 
in the bill.  The remedy which  we 
are suggesting is much worse than the 
disease that we are attempting to cure. 
Here, the purpose of the clause evid
ently is to give some more time to 
the Election Commissioner to examine 
the various expenditure returns that 
are submitted. But, that is not going 
to be properly achieved by giving 
this power to the Election  Commis
sioner.  A much better way  would 
have been to give 4 months or there
about instead of giving the Election 
Commissioner a right to pass an order 
on every candidate’s return whether 
submitted or not.

Pandit Thakur Das Bfaargava:  My
hon. friend will pardon ine for  my 
interference.  The  Election  Com
mission under rules has no power to 
scrutinise the returns. It has only to 
see that tiie return is given in good 
time.

Dr. Krishnaswami: But, here it is 
said that he  should pass an  order 
whether the return of  expenses has 
been lodged or not. But, if no  ex
pense retxims are lodged what is the 
order that he is going to pass?
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Shri Pataskar:  The diflRculty  ex
perienced on the last  occasion  was 
that in a large number of cases, the 
return of election expenses was filed 
rather late, and at times, finding that 
it was not filed within tiie particular 
period, the Election Commission is
sued orders.  Therefore, the  propo
sal is that only from the date of the 
order the candidate is to be taken as 
disqualified. Otherwise, this disquali
fication will not arise.  However, it 
may be  considered by  the  Select 
Committee.  If it can arrive at some 
better formula, there is no objection.

Dr. Krishnaswami: I will place this 
and other matters before the Select' 
Committee.
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f  ?î   ôr'ki ̂

R̂TfT̂TRT 5ft % ;rm ̂ ̂  ̂  ̂rmr 

1.1 ̂nTR  ^̂rmrf̂ 11 ¥Pt

^ 'JKf'O STRT f 1̂  ?R>

 ̂ vm  ^ ^ 

 ̂  ̂  srrf̂  gr(t% % ?m ̂  t

% I WT ̂  f̂ra% *Pî
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%  ̂  ̂—

Shri Nand Lai Sharma (̂ikar); On 
a point of order. Sir. To say that so 
many Members have taken oath and 
are simply telling lies with regard to 
election expenses is an aspersion on 
the Members.  We never filed false 
statements.

Mr. Cbairman; It is a general state
ment; but of course, every general 
statement has got an exception accord
ing to law. In any case, when Mem
bers are taking exception to this re
mark, the hon. Member should not 
make it.
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t  ^  ̂
f I ̂  # 5RT  % 3m̂ T̂T ̂ qr f% 

 ̂ W  ̂  ̂  ̂rm# ̂  ?ff7: §̂tr

 ̂r̂ R ̂  1

r̂a’ ̂'t f ̂

 ̂ t % ?TTO f̂r WT«P ̂   1 1̂

vr̂   ’̂. 3̂̂nr  frr̂  f̂'H»̂



13[V

wi I  îWf ̂
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jft cTOfĵTRT ̂  'TŜ
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îdl'JiT ̂    ̂ 'd»iH*l f̂ni  ?fte

’TRT T̂RTT f sftT ̂ P!»t î»IT ̂  
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[«ft  qto firsr]

 ̂   ̂̂  fW T t TT̂ ^

T̂% -sHdi *\\̂ % •*114 ̂  

 ̂  t I   ̂  ̂̂  ̂  ̂  I I 

f̂ RT̂alWr t I

sft̂ o 3fto #5NT5 :  *iHH

 ̂  I ?

«ft t̂ o tfVo ^

?ITT  ̂ t?

«fV ^o gfto ^
?n̂ 1

Shri K. K. Baso (Diamond  Har
bour);  He has given out his source.
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14856

 ̂ %TT   ̂ I  ŜRSFR

 ̂  W "TT T̂WftT̂ ^

I

Shri S. S. More: May I make a 
submission?

Shri M. P. Mishra: I am not giving 
way. .

Shri S. S. More; Russia has entered 
into a pact with this country.

\-

Mr. Chairman: He is not giving
way.

Shri S. S. More: I am rising on-' a 
point of order. My hon. friend has 
made an allegation that for the Com
munist Party money will be coming 
from Russia.

Has he mentionedMr. Chairman:
that?

Shri S. S. More: He has. If Russia 
has entered into a pact of  Panch 
ShUa, which means non-interference 
in the internal affairs, is it not making 
a slanderous allegation against  an
other country?  ̂ '

Pandit Thakor Das Hhargava: Does 
Russia mean the Russian  Govern
ment?  Any person from Russia can 
send money.

Shri Bogawat (Ahaiednagar South): 
Bhargavaji is right.

Mr. Chairman: To my mind it is 
not right to make specific allegations 
like that.

Shri M, P. Mishra: Because he says 
there is money coming from bankers.

Mr. Chairman: Order, order.  Now, 
this sort of allegation on the floor of 
the House must be based on personal 
knowledge and very definite know
ledge.  Certainly on suppositions and 
surmise no allegation should be made 
against  any  Member.  Certainly 
mutual recrimination will not he help
ful in the conduct of the proceedings 
of this House.

sft  qVo fir«r :   ̂  ^

 ̂«»K ̂   ̂ I

Mr. Chairman: General statements
can be made according to his own 
view.

^ 1̂ 0  fro : A' ^

 ̂I  ̂ ’Trfeft

 ̂   ̂  ̂TRT 'STRT

t I   ̂  spt  I

 ̂W   ̂  ̂TOfT t I

■4»il«ri ̂  WT   ̂I ̂   W

0+  I   ̂3Tipft

 ̂ t •   ̂ ̂ 

 ̂ I   ̂ ̂  3TR ^

*T̂  R̂icfr IV,̂ «7n̂f ̂-MK 

f̂RIT  ̂̂  I



'5TOT ̂ ̂

 ̂ 3T«rf̂

?fk w

I TRT r̂ ?ftT

 ̂ 1 ^

 ̂ 5t;trt t   ̂IT̂ ̂*TT̂-

T̂?  TT̂ ̂   ^

 ̂  ̂̂    ̂ nt(K  Tm

 ̂  ̂̂  fm I

 ̂ |fw 

 ̂̂   ̂ w% \

T̂PT ̂  ̂ TPT ̂  ?n1%T

 ̂ i  I  ?fk ̂   ̂ t

szR̂ qr I f̂

«F  ̂̂ TK ̂  ̂

T̂T  ̂fs'»lJH  I

t W ̂  ̂  t I  ^

 ̂  t f%fT«rrcT # n̂'̂r 

3fn: # I  qr =̂?fR  v, -ĝ

# ̂?*T ̂   f fsrfer

?n̂  ̂ mFQ"   ̂ ̂5TRft f

 ̂  ̂  ̂ \m̂  ^  ̂  ̂

f ̂    ̂   ̂Y ?T̂, ̂

 ̂ n̂ft c; IT  ̂?fh: ̂ ETRT ^

 ̂ ̂ nr ̂*T»cii  ^ ̂ d*i îTw d*b  j 0 

n̂" qrfOTW? ?r   ̂  ^

«p ̂  ?ftT %%TK  R̂«?A‘d 

 ̂ ̂iwt t|, #   ̂ ̂  ̂-

^mWT ̂ «ftr 4  T̂WTT g % 

2?̂ ?rW 7j3̂ ̂  ,5^  ̂I I   ̂  # 

|f  ̂# W r Wfif  ̂   ^

.̂r?Tf fsif  ̂   ̂  ̂ ^

mfkxt 5R, 4' ̂ nr§T̂ $

 ̂   ̂  ̂>TT ̂  ̂  q  ̂qriw-

 ̂  ̂  ̂'sn̂pft ?fk ^̂irar  ̂  ^

' ̂ ̂  ̂  5ifk ̂rr̂t
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r̂rnr  ̂  ̂  ̂ qif̂ îffd

 ̂ 4 ̂ miTcfT f % ̂   <h5T

^ I I  # crt ̂W?TT ̂
 ̂IV '̂)+ P̂TT ̂   qrf̂ T̂PTS’   ̂ 

 ̂  ̂qt̂  ̂ T ^ r̂rf̂

^  qt̂  ̂   ̂ 5TFT ^

n̂rr

 ̂9?iT   ̂q̂  ̂q̂  ̂■̂ HN   ̂ 

3IT̂  ̂  WRT 3R̂

 ̂  3TT  I ̂  ̂I«cft   ̂ ÎT*T ̂   ̂ 

f̂H  ̂ *̂PT +<.ai  ̂I

«ft̂ o w toiw i: ^ 5TKrf̂ Tl̂

«fRr<r»fd ?rh:

w t f I T̂fT ̂  ̂  ?nf fV

 ̂ =wî fV ̂ifV’iN'ii »t ^

% 5T7t'»i ■< ̂  ̂T ̂  41̂ < ̂ 44fi’<«rr< 

 ̂ ̂  ̂  I 5TRT   ̂  ^

irfhN  ̂ r̂rrt tiHn w +̂cfl

Shri Veeraswamy .(Mayuram—̂Re
served—Sch. Castes):  May I suggest
that the hon. Member may speak in 
English because he can speak in 
English? If he speaks in English, we 
can also follow him.

Mr. Chairman:  Perhaps the hon.
Member wants to speak in Hindi; and 
he has been speeiking in Hindi.

Shri Veeraswamy: Are we to under
stand that the hon. Members of this 
House do not want the South Indian 
Members’ to follow what is going on 
in the House?  •

Mr. Chairman:  It depend̂ on the
Member. I cannot force him.

Shri Veeraswamy:  He can speak
very well in English.

Mr. Chairman: I have already said 
that it depends upon the Member.

«ft̂ paftoi9Wrii:̂

THttSRT  ?TT  I  ̂ fk̂T

wr̂,

 ̂ ?IT  f fV   ̂5T ̂ I



?nft   ̂ if  ^

^  f+dl«t ̂  TfT «TT 

TOT I r̂ STT̂ ̂

5RJR # fW ̂   1  ^

 ̂ oMpM̂ri ̂ TRT  '5RT̂ TT

ft#  ̂   ̂ f̂ rfert  ^

IT̂ 3T5# ̂  ̂  T?: # ̂  ̂  5sftT

 ̂ ̂    ̂ ̂  «TT;  ^

?̂TR #  f̂tfw fW  5̂TT̂ «TT,

 ̂ sfldfnlV  3̂iT̂ «rr I

W TR m   ̂  t, ^

P4̂î  ?ftT 5̂

 ̂  ̂̂STR" ?T\T  ^

f̂fd6A|i ST5T WK ?PTT Piq|̂ ̂  '5TRT ̂

#  t  ̂ ̂ nrm ^

 ̂'STPTTIT   ̂ ĴdO  ̂f̂°TT̂

 ̂\  ̂  ^   5ZT̂ ^

 ̂'̂ R̂'W ̂ TR ̂  5TRT  'STRft ̂ I

 ̂ A' ?ftT ?rf̂itfer

T̂?r   ̂ ̂  •*̂ni«< ĥr   ̂̂ T

w m ^  t,

 ̂«ft T̂O ̂

r̂mr |, ̂3̂  t ̂ nm  ^

4"   ̂ f f̂ TT# f%

gsTR  3̂TRT ?TT̂  ̂t » r̂ WT̂-

fxfî   ̂ IT ?flT ̂jm  ^

.# f̂k  ̂ 5F2T   ̂  t 1̂

t̂nr̂   ̂̂  ^

 ̂T  ̂t  #■ T̂ORTT i f%   ̂ 

-qHN  ̂  ̂MR"̂id, dt̂,

T̂Tfrft̂¥T̂  ̂'M»̂+f4  ̂M̂*md ̂  ̂  

 ̂ ̂TR̂ #  ̂̂  t ̂ ̂31fr̂

 ̂ €tt  ̂t n̂?ft̂ =R#  ̂ r̂f̂ RTR 

 ̂  ̂ iT̂,   ̂  »nw f I

?5iŶ ̂ . • •
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Shri Pataskar: May I make one sub
mission?  After the amendment was 
moved  by  Shri N.  C.  Chatterjee 
yesterday, a list̂ was given to me 
signed by him and Pandit Thakur Das 
Bhargava, in which the sections which 
may have to be discussed by the Select 
Committee have been indicated.  If 
there is any proposal with respect to 
any other section, I am prepared to 
consider it. So, the hon. Member need 
not spend time over that.

#   ̂ T̂F̂T ̂  1, 4 ̂ 3̂ %T

I I ycT̂n̂  qr ̂

2f7T̂   ff, ’TT #'

 ̂   ̂  ̂  

T?: ̂  #  ?TR f If̂ TspT
 ̂r>î+   ̂4̂1

 ̂̂iT< ̂    ̂ ̂  TTsprf̂r̂ qrfeft

t t» ^ ̂ ̂  ̂ ̂

?f\T ̂  f fT fTFRT I

«ll̂  ̂ ̂   ̂ mliiTt ̂

ft# 'STTcT %,  ̂f̂ n̂r  ^

?rfWT 4 ffJTSTdl i ̂  K JTĈT SF ̂

d̂TRR̂ftiTTt I

 ̂ ifP̂+K ^

îfdwr tor I I #

#  =3rn:  ̂  ̂ ĉrfw 

 ̂ WH  ̂ ^H14 f%  ̂  ̂ #

T̂RT ̂   t ?Ttr  rFwiT 

 ̂ pTT t   ̂ ̂  TTFJTcrr

7̂̂,  wr  ?Rn̂  I ^

T#!RR  < ̂ TO

IFTT

 ̂  TOT  f sftr WTK ^

 ̂  ̂*=iî ?T̂f*T HitriJi »̂rr̂ 

Tf§T̂   ̂̂   >3nfft<r̂ «l 

r̂*T sr̂T ̂RTHT  I #■   ̂ ?T?

 ̂   ̂  ̂f̂TT *iH  ̂ W, Wftv

T̂RR ̂rftWFT # ̂  3f>T̂ #   ̂ ̂



^   t ^

$   ̂  TTff

^ ̂   fR  ̂TTT   ̂ tsT  IT* sr̂ 5̂f-

'pft̂FCF̂ ̂   ^

C  ̂  ^  i fWTTi

tra’ $  t I  ̂4

iTTT̂  ̂  ^

fqrcJT  T̂ 

'jft  ̂q  ̂ TT

T̂T I VroiT ̂  'dŴld-

 ̂ '̂t ?t1T  <=HW  ̂vd*-*Tl<̂«IK

 ̂   ̂   ̂ ̂ fV ̂  -̂HTcl

f̂ HT̂T, f̂t̂rf̂ FcT 'Tl̂   ̂<1h1 

 ̂  ̂ 4r,  ̂ f̂ T̂,

T?t̂  I'TM'f  ̂ dl" <TRt

WT ̂ ^

oT̂  ̂ WT'Ti ^

f̂ T W  ̂ \k  T̂ % v̂r\ ^ ^

t̂Rlci 'JlTfdiil  ̂ ̂ft2T ̂   'd*-*n<̂<=lK

<{̂ H   ̂f%   ̂̂

 ̂5F?T  WstiqK ̂  '»TPT ̂

 ̂  # ĉTTf̂  ?rrT^

 ̂  fef t̂tX

 ̂TO W or afTT 1%  ̂ tRTT

?IŶ  -qHTq  ̂ ̂t̂*1'3|t (n«t)>ir ^

■̂̂1" 1% ̂ifW ̂ 'H'«̂'̂l ̂3TRfl̂ TX ̂  r»ia»i 

 ̂ fir# ̂  ̂

*HÎ  ̂ ^

T̂T€?  ■jft fjldH eFl" f̂ T̂

 ̂  ^  ̂ ̂3TRk^

thr wiT, # 'd«fl<<3rr<̂

 ̂ ^

 ̂ ̂  ?TT *T̂  ^

 ̂  ̂ «TT ̂  =fTT5r flT W

 ̂  5rsrr ^* W f  ̂»TTff  ̂ft 

^Rr̂ ĵnft5[̂ 5rT9r^^^^T W 2TT i 

#■ # i;r#̂
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spfr  f¥

?rnT̂V f̂ mzRT  ̂€t̂ f  #f̂  

T̂*R f?r  ?T ̂   t̂hr 

'TTfd̂i ?TFr»ff,  fiT ?r?T?7# f % ̂

I cnfd̂ft ̂  ?rr? ?tr ̂  M*)cyT̂ 

Wrf̂ I i% ̂TTT

 ̂̂3tT3RT   ̂»Tî ̂

I fqNM ̂ irf̂  TT3f2T ̂ ?T̂ n̂T•o

?T̂  ̂   =Ff  iw f ?fr

5RnT ̂  ?T?zrnT  ?rnr   ̂ ?Rit 

?fk qft TO mfH^d i

 ̂ f%?TH ̂ nmff ̂  =̂ TO #■ ?TRt 

f̂-  ?nwr qp̂r ̂  ̂ >rr ̂

 ̂  ̂ f̂T̂rnr

'd̂+1   ̂  ?r̂ T  vriTKT

A  ♦̂<5̂dT  ̂i%  f̂FHi

T̂  ̂  ?TN srrsf   ̂ qwa*

 ̂  T̂R̂rar i r̂aEThr  f i # 

 ̂   TO ̂  «4>̂ ^W<

 ̂  ̂ irf̂lTR ̂ <«r<al ̂jTHT

>î+i  I’̂rr ̂  frrfT»T ̂ 5T<t

 ̂ snnr  ̂ 51̂ 5? fw  TO* ̂  

sr̂  ̂  iRm, 'T̂TTO ?TT 

 ̂??Ŵ Tt̂ F̂T ̂fopT  ̂?T ft"# I

?TTOr  ̂ f 

TO"  f ^

fw  t I

3 P.M,

^ ̂CTTT ?rr2T r̂f̂prf̂

 ̂̂  w  %T][#̂Fr ̂rfq̂ 

 ̂  ̂̂  ̂ 

T̂PT  I  ?FR

T̂  <.NHni+ <i<?n  ̂'̂ HN

(1+ *[5r ̂  ̂

TO" ̂   ̂  ̂̂

IT̂ f̂ # ̂  ̂ ̂TTTOT  -̂rr̂ M, f̂ P̂

fw  t f ̂ ̂  ̂  mm 

5TT?r mx 5rrar  ?fk  ̂ «rr  ̂  f 

?fK =̂ 7̂ f

 ̂ ̂  ̂  w  ̂  ̂ Hsj+K fv5FTr
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5TRT  oiPT 'PTWr ̂  t̂̂TT 1%

^ ̂  ̂ gSTT

l ̂ ̂ftr ̂  ̂T  f̂ T̂TW ̂  ̂ T I 

«ft' ’MN ^ ^

l̂<pff   ̂ ̂ +d ̂ I

Tfer «po ^o 5R?  (f  ̂.

n̂i{yi ) :  ^ ?r ̂’T̂IT ̂ iTT̂T̂

?ft ̂  ̂  ̂  I

«ft ̂ o ̂ o $5iqt¥.: 1̂*

 ̂ »̂T ̂ ®()d

 ̂WWr iftx omI*ki vidHl

 ̂  ̂ r̂f̂rHT ?rnT ^

t Tt t I   ̂ ̂ 4-’ ̂

5̂̂T ̂rr̂cTT ^

t '

[Shrimati  Sushama  Sen  in  the 

CnairJ

fNN* fWq* T?: A  ̂ 

f I ?rr5r  ̂  t' ?TPT  ̂  ̂

f% ?rrr ̂  ̂  5  ̂̂   r̂nr

 ̂  ̂ T̂TT ̂ 5T=̂

(̂+H

ŝm |:

“Caesar’s wife should be above 
suspicion.”

 ̂«<T< ̂ '3RT 

 ̂ ̂  ̂  ?iTTr ̂if̂4' 1 ?rr̂  ̂

^ f̂ rd̂  ̂  i ̂  ?rrT qr ?ttot ^

?ITT ’TT ̂rSTHT <̂lid f   ̂ "̂*fH 

 ̂  P̂h«m< % ?ftT 5nrR %

<{Rd   ̂I <̂<'t>K ̂  5PTT̂ ^

5  ■̂»ll4 ̂   ̂  ̂̂

finT ŴRTT ̂ >̂Ĥ'iiq |?rr I A  ^ 

 ̂ fOT  ̂  r̂fk̂irCt
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?rk  I  ?mr 3t>tr

#  1 5T ^

ftrf̂ TFET̂  PflP̂ M  I «lld  ̂  ̂ i%

?rk irp̂ dd  feR r̂ ?rrfOTT 

m  ^ ?r̂¥T ̂  ̂  f I

f ?cn5 îŶrzn̂

?At îrM*wfciq  ̂   ̂ ^

 ̂ ^5ihO, ’TEmfr ̂   ̂^

 ̂ ^  »T̂ ̂ 'ERiw,

W  ̂̂

% ̂  ̂ ^  ?rfTOtt

 ̂̂  iTP̂ft̂T ̂ R̂ TT ̂  ?T̂ W ̂T ̂  ̂  

 ̂5Tc?T9?r ̂ Hp̂ ri  ̂l

They should be directly  responsi
ble to the Election Commission.

^ ̂  ̂  ̂  ̂  f ̂  ̂

 ̂̂rnr ̂ f̂ ?Tff ̂

 ̂  t»

?fk 11 

 ̂f% ̂   T̂X̂TTX  ̂*t»m 

*̂<.dl  YPR ̂TTT ̂iiT̂ ̂ f̂T̂TRj «D<!lci 

 ̂̂  ̂TfT̂ '31̂1 ̂r#iTT I  îBRT 4H') 

 ̂̂  ̂  S[¥FTr I IT ̂ «TnT W ̂  r<.dPi<l

mfwT  ̂  I  fwR  ̂mi

 ̂ 5  ̂+̂di ̂

«l?t  ?TW ̂  I  ̂5f

^ 5f̂  ̂    ̂̂   ^

 ̂̂ «+di ̂  ^   ̂

srnr ̂    ̂̂ t̂btt   ̂ frcrt̂ ^

’n iFfttf   ̂ w  ^

I 'Ŝ ̂   ̂ ^ A

RtlH'fl   ̂TRT *rm ?fV̂

^ f̂ , vrî ^

 ̂ 5t f  ̂ irf̂ |tT ̂  f^

 ̂f¥  ^ ̂x  (€ ?Tff ̂ »w i I

 ̂  ̂ T̂TR'iT  f̂lFsr ̂

 ̂ 'sflf WtJ # w  I  ̂  ̂
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t̂*T   ̂ I   ̂  ̂ T̂RT ̂

T̂̂52|»T̂ ̂ ̂  ̂

 ̂  f I   ̂  ̂ ?rnT ̂

 ̂   ̂ ̂ I  ?T5r 1% Jt «M(V<i7i7̂ f̂!r

 ̂ W T 3F f ̂  ̂  I

 ̂I ̂  R̂T f

^ f«t>d*il ̂ixTSfTW  f̂nr f̂F̂T  vJlial 

t I w   ̂ ̂   f, T̂RT̂ ̂ rr̂  ̂  t

 ̂ ôo-’̂oo <r?Hld ̂

 ̂  T^|, 5f7fTT̂

ŝrrar |, to  ̂ 1%Wrfkfl" ^

®F̂ ̂  ônfM’ ’srrf ̂

 ̂"ifhrT ̂  TO ̂   wr #

 ̂? ’Wli ̂  vfNifsnT  f̂̂ RT

|Tj[   ̂  ̂ ̂ TW ? A  n̂iWT

I Jr52Tsr?5r̂

#?ft  tfw   ̂qr# ^

fOT <̂îr<l  ̂   ̂ I ?fh:  ̂  %

¥WTft  ̂ T Of  ̂^

5z n w ^ ^ 1 1

 ̂ ̂  ̂  ?5  I’. ̂  ̂  3T  ̂5F

r̂rerr ̂  t| ̂ ̂  h«̂>k  ̂   *ĥ'ii

f̂T Y qr \m  ̂H  w jfPT̂Tf # 

 ̂  ̂ I STTT ^

 ̂    ̂̂ 5ft9R %ttr

TO  ̂ I   ̂'BIPT

îtf ̂ TPT̂fhr  ̂dl”

p̂Ki<la  % ̂5TT?TT  to ̂  ̂  

wrerm ht̂tT<̂*»   ̂ mi mm

 ̂  #■ TO ̂  ̂ ETwrft ̂ 3fv

 ̂ r̂fif ̂sTPTT  ?rrr ̂  w  m«m < 

 ̂+i»jH «î Hi ̂ rf̂ I

 ̂ # ̂TPT ̂   T̂?r ̂ T̂RT 

 ̂I ̂  f+<fl TT "̂ft ?rr̂f̂ ̂FT̂T ̂i<jf)
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'5T(T̂ ri=il‘4»l  «h<̂5rf*K̂'̂ 

î €t̂  wnc # |:

jrHfî'ij  I  ̂f̂ nr ^

n  ^ ̂ ^

?#T  t :

“The issuing of any circular, 
placard or poster having a refer
ence to the election which does 
not bear on its face the name and 
address of the printer and pub
lisher thereof.”

 ̂ 5ft# 3fr   ̂  ^

 ̂̂    ̂ ̂   r̂r’?r f%jft ̂

^k41  ̂ ̂  WH ̂  TO jr 11 

A' ̂ 4ir̂'*i ̂   ̂ ^

r̂fiRPT ̂  ̂  T̂mK ^  t, 

 ̂ r̂̂ T̂TT   ̂IV ̂

 ̂ TO I w

îTO ̂ ̂  ?rnr if  ir ̂  ̂  ̂ jtt

f̂ rofl’ I TO ̂  ̂ T̂TPC  >̂f¥5nr

 ̂̂ rr  ̂ r̂fsRTrT ?  t % :

“any disqualification under this 
Chapter may be removed by the 
Election Commission for reasons 
to be recorded in writing___”

 ̂5RTW «P<<il ̂  TRT ̂  STTT

W 5RHT ̂  ̂  ̂ Mal   ̂TO" ̂  ̂  

5̂ TT  'JiImmI  I ^

f̂PT A'   ̂ WT #

^ ̂ nro  t f% :

‘.‘Part A—̂Chapter I—Coriupt
practices specified in section 123, 
or section 124, illegal  practice:; 
specified in section 125.........**

.  W W T5̂^WRt̂ Tf%T #̂5Rnr 

F̂fwT  ̂fpq- f m
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% ■

“for reasons 
writing.”

to be given in

itpfr «r*R 11

*TT ̂  M\(m ^

^ 5iR  ̂  ̂  ̂  ̂ fiRCRrn:

ftrm 3iT   ̂I ̂  w  ̂rf̂ n̂r ̂  f̂rrr

 ̂ ̂  ?îrr̂ ??k ̂  ̂  ̂

Shii Gopala Rao (Gudivada): It is 
said that these two amending  Bills 
are brought on the basis of experience 
in the last elections. While welcom
ing certain provisions of these  two 
Bills, I have to say.........

Mr. Chairman: Under the mandate 
of the House, ten minutes for a Mem
ber have been  allotted  by  the 
Speaker.  As there are a number of 
Meipbers who want to speak,  hon. 
Members will kindly adhere to  the 
time-limit and not exceed it.

Shri Gop̂ Rao: While welcoming 
certain provisions of this Bill, I would 
say that it is not comprehensive  in 
the sense it has not covered  certain 
problems that have crept in  during 
tĥ course of our elections.

Secondly, it does not give an oppor
tunity to discuss .completely the two 
old Acts  of  1950  and 1951.  That 
is why I support the  amendment 
moved by some hon. Members.

I am not worried, as a matter  of 
fact, about making a good nimiber of 
amendments  in  this  election  law. 
I am more anxious  that  the pro

visions of this law must be  imple
mented properly, seriously and gen
uinely by the authorities.  We  find 
that even in the existing law there 
are certain provisions under  which 
elections can be conducted even under 
the present set-up also, to a maximum 
extent, freely and fairly.  But when 
you go and see the experience of the 
last Andhra elections or the 1951-52 
elections, the practice is different; the 
provisions and measures provided in 
the law against major and  minor 
corrupt practices and offences  were 
not at all used by the  Government 
machinery and they  were  simply 
thrown to the winds. In Andhra, re
cently a few months back ̂ elections 
were held and I am speaking  from 
the experience of these elections.  In 
the existing law also there are certain 
sections by which candidates cannot 
use vehicles to carry  voters in  the 
election campaign  either directly or 
indirectly through their agents.  But 
if  we  take  the  experience 
of the Andhra elections, many rajas 
and  millionaires,  who  contested 
the elections on behalf of the  ruling 
class in a good numbei: of constituen
cies, , engaged a number of  trucks, 
lorries* vans and all sorts of vehicles 
on the election day in the presence of 
responsible police officers,  ID.S.Ps., 
etc. We tried to draw the attention of 
the officers  to intervene and see 
that  these malpractices and corrupt 
practices were checked, but we failed 
because those officers never interven
ed and never tried to check  them. 
What is the use of making the law? 
We are making certain laws and no 
doubt there are  certain  measures 
which we welcome and I hope  the 
BiU will be improved in the  course 
of discussion in the  Select  Com
mittee also.  In the same way there 
are certain measures to check brib
ing and other money evils in  some 
form or other.  In Clause 123 there 
are certain restrictions imposed and 
pimishments suggested. Again, in re
gard to expenses in the election,  a 
ceiling is fixed which ranges  from 
Rs. 4,000 to Rs. 8,000 for the different
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States. But if you take the experience 
of Andhra, the expenses  incurred 
were not jEls. 8,000, but they  varied 
from Rs. 25,000 to Rs. 5,00,000. There 
are Members who spent Rs. 4,00,000, 
Rs.̂ 2,00,000, Rs. 50,000, Rs. 25,000 and 
Rs. 20,000.  Is it spent secretly?  No, 
they openly distribute money in the 
streets; they sent money to the local 
leaders and money was distributed to 
every voter in certain places.  I can 
give a number of instances where res
ponsible leaders also participated in 
the matter.  In my personal  ex
perience, one big person, who holds 
the highest post in Andhra State now, 
personally carried money bags  with 
him. I cannot mention his name and 
no purpose will be served by doing 
it Though there are certain measures 
in the law, the ruling class, which is 
in power, is not serious about it and 
is deliberately avoiding  to execute 
them.  Even in this Bill, I find that 
there is a tendency to relax restric
tions imposed by some sections. Un
less you take a strong stand,  what 
is the use?  The point in a nutshell 
is this. Do you want to  implement 
the law or do you wish to be cowed 
down by the evil forces and try  to 
legalise the major malpractices or cor
ruption? That is the point to be de
cided.

Coming to the other side, there are 
certain restrictions imposed so as to 
check undue influence.  As far as 
election experience goes, in hundreds 
of  villages agricultural  labourers, 
artisans and tenants are  physically 
asked to stay in their houses or sur
rounded by the landlords and goondas, 
thus not blowing them to  exercise 
freely their electoral rights. When the 
attention of the police officers  was 
drawn to it, they refused to intervene. 
In my district, two vans are follow
ing the Congress candidate, who  is 
a raja, as a bodyguard. In a nearby 
village 300 agricultural labourers were 
attacked by landlords and their people 
and not allowed to go to the polling 
station.  Even then the police offi
cers do not intervene.  This kind of 
thing has happened in a number of 
villages and these people were  not
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allowed to participate in the election 
and exercise their electoral  rights 
freely.  Again, another corrupt prac
tice is this.  Since certain candidates 
do not believe that the voters  will 
vote for them, they pay them money 
on condition that they  bring back 
with them the ballot papers  given 
there to them.  In several  polling 
stations this kind of malpractice has 
taken place.

Coming to the secrecy of the voting, 
a system is introduced (this is from 
the experience of the lasrelections in 
Andhra) by which the presiding offi
cer is asked to note the numbers of 
the ballot papers opposite to  the 
serial number of the voter. This has 
created havoc.  Every landlord and 
monied man in  the village would 
know  to whom  you  vote  and 
there is no secrecy. They say to the 
voters,  ‘‘We will take your numbers 
and we will note the marking.” That 
is why voting cannot take place free
ly.  In this way much havoc  was 
caused in the last elections in Andhra 
and hundreds of people in the villages, 
who are poor, were not able to ex
ercise freely their electoral  rights. 
There is a tendency now in several 
States to see that democratic elections 
based on adult franchise do not pro
perly take place. In Andhra it is de
cided that local board elections should 
be conducted on the basis of indirect 
election, that is, through panchayats, 
whereas for the last 30 years  every 
election conducted on the basis  of 
direct election method. In the muni
cipalities they  are  introducing  a 
method whereby the voters have to 
place a mark on the ballot paper op
posite to the serial nimiber of  the 
voter.

Mr. Chairman: Kindly finish in  a 
minute  as there are a number  of 
speakers who are anxious to speak.

Shri Gopala Rao: I am sorry I am 
unable to give my experience of the 
elections in Andhra within this short 
time.

For section 30 of the or’̂ mal Act 
of 1951, it is now proposed to sub
stitute another section and I strongly
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oppose it. This is a question dealing 
with the period of election program
me between the last date of  with
drawal of candidature and commence
ment of election date.  According to 
the original law, thirty days  are 
allowed, but now it is being reduced 
to twenty days.  Is it possible to 
cover eight lakhs of people in a con
stituency in less than a period of 30 
days? This reduction is after all  a 
step in the interests of the well-to-do 
people, because they can  mobilise 
their man-power and vehicles with so 
many ways within a short period and 
contest the election.  But for a com
mon man it is very difficult.  After 
all he has to depend upon his politi
cal message and caîpaign.  That is 
why I urge upon that point.

ll̂ia   ̂I

Mr. Chairman: Hon. Members may 
please bring in new points. There are 
only ten minutes.

ihrVFI  : A'   ̂rft«T 

STA  ̂  fk̂THT

i I   ̂  ̂ I, ^

t \   ̂ +0̂

1 'dH'ifI  â K •rldH

 ̂ t 1 ̂  ft? ^

r̂ar̂rr f #  ̂fd̂i  r̂Rrt

f I  /K 5W ̂  ̂snr̂ 'TT ̂  ̂  5T1TT 

f̂T9*  T̂RTT ̂  ̂'5fTT5

'R wj r̂rar | i

^̂ IN ̂   ^ MiqlO

t ̂  srfgMr %̂ K w  ̂ ’TSRfr ̂
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'STRft  ̂I   ̂  -̂f̂fqvsirî

 ̂’TO ŝTRft I ?rt?: ot # ̂ftx 

 ̂̂5tt̂  f I ̂  ̂ ̂  ̂   §

 ̂̂  'STRft f‘ I ̂  M‘*>K ̂  WfMT

I I  t̂TTT   ̂TM-

f̂tr  ̂ 'aiTcfl

f, ^ ̂  ^   ̂̂  

^   ̂tf+ol ̂ I

 ̂  # 11̂   ̂ *rt t

ftr TTrjff ̂  fcf̂ H n̂rmf wsn

 ̂  ̂ xT̂ ^

?Rnrf ̂jTRTft 5fh:

I

 ̂ ̂  fwT wr w  t, ^

I «ftT  1̂̂ >R I

’TTT f,  ̂ t ̂ n̂fNcT ̂  ̂  ̂  

 ̂  ̂ 3̂TFT ferRT -ql̂al

g I t ̂  ?ff̂-

1TPT j( # ?rnTPT t;  ̂ ^

\9V9 ?î  ̂WhFT  w ̂ ?t\t

5ZTT  ̂ %TR BTTfer  ̂   ̂ T)% W

f  S5 m i ^

3rpT# 11% ̂  ̂    ̂r«în wfn

# f%tr ?n3 ̂ 3TK ?ftT «ITTi| ̂ 5TR ?ftT

 ̂  ̂  ̂  tNW  ^

^ f̂hrr^^ I

f̂»nT ̂ ’TRT  'TOT

 ̂ «t><a ̂ I ̂   ̂̂

rIM ?T\t  ̂   ̂   WTT ^

^  ̂  ̂  ?rnr ̂  ̂   vs’i-h ̂  «f§d

% ̂  ̂  t—̂
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'TO ̂  t  ^

t, ̂  % fero

w  t ?fk t  W ̂

+<d  ̂  ̂  r*f>̂i

TŜfto" ̂'SfTT ̂.RWRT 

ŜfR ̂   ̂I   ̂̂TR sttS’ f

 ̂ r>l»̂«i Ŵ f+îl ̂ I  ^

#  1 ̂ I,  ^

?TT# r̂ N̂ ̂  ̂  ŵ  ̂  f̂^̂Temr, ̂

OT ̂ wft ̂  ̂    ̂  ̂

l%xT f̂iTT sn" I ̂   ̂̂

TW 'TRT, ̂ ̂TR 'STRT ̂  f̂t̂, ̂

w^  t, ̂f+'H r̂ ^w

«t»<d  tfl'HI ̂   ’H»̂<

I t̂ 3̂TPRnr

f% feft ̂    ̂̂ftrrr t# ̂

 ̂  ̂f̂ F̂TR l̂zTT ̂ ̂  ̂fhrr ̂

r̂̂4»  R̂»T ̂  ̂‘51̂ ̂   ̂•»l̂N

T̂  |?TT ̂  I w f  ̂ ̂  ^

t̂1%̂   ̂ ̂rrm   ̂ w ̂  ̂

f̂irr ̂sTRT ̂ rf̂, ?TFr,̂ftr

TT ’•Md dO*T>  ̂ ̂   ̂  ̂ I  'd'd̂s

5T̂ ̂ ĉjlr +̂JPif̂Htii

 ̂ r̂r  îTtf ̂ f?n̂ 3ft ̂fhr

%,

R̂ttt qwr t ̂fh:  # vtf

srtt ?fhc wTfHRrr̂ ̂  ̂ ^

 ̂1%trt;;̂ p̂ttfn̂-H fqHI»i 

ĤTT  ̂  ̂f̂Tt̂ ̂

W  fêTT  ̂q ” I  ̂ 4fa+ tdi

 ̂   ̂  «rk f̂TT̂ #  ̂  fkm

f  ̂̂    ̂ ̂rV̂c ̂  ̂

*t>̂d  *̂1 ̂  ̂   ̂   ̂i 

^̂rf̂TT f mm\ t ̂

^ f̂ r̂r ̂rPT 1
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f?TR %cfjMH %fP̂   ̂   fm iTr̂

I  f?WT5f̂ ̂ cft̂ ̂  «R ̂

Tm ̂ ',  ̂ ^  # f ̂ ̂

 ̂I 'Tf# 2Tf ̂ 3TRT «nr f% W R #T ̂   ' 

f̂*r, ffl' $pfN" ̂   »T̂  n̂t>H

t'  f f¥ IT?n ̂  =̂T%T fi

ŝrsr̂ ifPKfTf̂ ^̂ rsr̂ , ̂  

gsftrr ^

 ̂  ̂  ̂    ̂  ?pf̂

fif I

f̂f 5T5̂  ̂ ̂  t  ̂  ^

^̂nPRT ̂ rw ̂ I .

^̂?̂?r9T5T: ŷft3Rsrf̂rfTTf̂  ̂

(?=Rftq̂) ttTHhW  JTfT̂̂r

# 5T?̂  I, ̂   ^

fw  I  ^

i I w  ?TŴ T?: ̂   ^

 ̂   ̂ ̂  prr f% f̂xNY ̂

^ ^ w ^ f f #

 ̂   ̂   ̂  ̂^

wr?#  ̂ 5HT̂ fw   T̂RT  I

IV ?rnr ̂   ̂sjrt  ^

’R  'Tf# wft f,  ̂  ̂ TRw #■ yinrm" f 

fV «l§ci ̂   ^W ̂Tî *R 3ft ,

IT̂ 5RTR % ?TTO  ̂«ff I

^ fq  ̂̂JTT̂f ̂   t,

t ?R5T?IT i fV ̂   TO %

t f% W  f̂scRT  T̂RT̂

T̂HR  ̂  ̂feft  ̂ srsrmi<1̂  # 

 ̂  t 1  ̂  5rjrFr ̂ mr ̂ im

II  r̂nffir ̂  srt̂ tt

t»

# ̂  ̂  2p ̂  ̂ !Tmf̂  ̂  SIR ̂  3̂

Tm  ̂ ^  jrf̂ T ̂   ̂  ^

p̂rr   ̂I

^ ̂ Wk̂ RT ̂  ̂  ̂ RFTf ̂  
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spff ̂r»fcii4 w  ̂

TfT t f¥ 5FFT  # ’TcRTm’  ^

#5ft̂ ̂  fw n̂w I w  ^

R̂FTf ̂    ̂ !%»■ ?nftTT̂

 ̂t fk: ?TW  ^ i(.\9 ̂

 ̂̂  ̂    ̂ I TT̂ 5?pt5̂ ?TPTt̂

 ̂ W  ̂  ̂Wrf̂
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7̂̂ t I   ̂ t  T̂ ̂
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# %WP: ̂  ̂  I f̂T t ̂  f?R # 

eftd l̂i Hf{l ̂ «t >«l«?i  tîri'Ĥi 

ferr  i ^̂rf̂ir #  T̂fCT ̂

%FT̂   f% Iff  ?T wr ̂  

^   ̂ # wt  ̂ 1%̂

r̂nm 1 •

ĉ R̂t w ̂  Î Rnft ?ftT # 5m  ̂ r̂fd 

Tr̂t5W m ̂?TPT r<̂ Mr = r̂̂  ̂ 

 ̂2T1 t  v;>   ̂ T̂

ôf̂  ̂  f̂ T ̂  ^

T  ̂ Rd  +'<.dl  <H| fV»i

‘fifoWĵ r̂t  ̂  ̂I r̂MHI

 ̂  ^H l ̂ r, fd®«ld
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f̂RJTT % 5nĵ \\S  T̂<̂<TrTI*lt

 ̂ 3T̂ nT  ̂ €+̂lf I

w«fl’ ̂  ̂ TPT f¥̂TT ̂nrr 1 

?rm ̂ TOT  grfw ̂

irnft r>i»i+l ̂  ̂»T»T ̂ ^

f̂>̂T ̂ RT ̂ I ̂f+H ̂  ’EFRTcTT ̂ f̂ ̂  

'ST̂tt  ^  Tf  ̂̂

 ̂ f̂RT  [̂TT ̂T»T

 ̂  ̂ T̂PTT Wr ̂ ̂3RRit ̂  ̂[TT

 ̂ TfT t I

 ̂    ̂ ̂   'T>̂i  ’Tzrr ^

?fk  TT r̂nj; ̂  f%«iT

5nw I t̂ TW f̂ f̂ îTh:̂ FT̂  ̂
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feîi   ̂ ft TO?rr f I ̂ Pt>H 

ff̂TR" T̂TT -̂l̂d  f T̂O 

TT̂ TR̂ ̂ rfftT ̂  f%  ?T?=nT ̂r̂nr 

#3n: § T̂  ?t1t  # ffmw «thi<̂"<

I  H*t>l̂ '̂T  M  ^̂*1

 ̂  ̂  ̂   ft#t I  I

^  f̂r?t #  3rr̂ JT ft̂  

'dWfKifTT  #  ̂  

tTTT f̂PTT ̂»rnT f%  '«̂HH ?T f̂d̂l

f̂wrt •

iT̂iRFT QHîiti  ̂  ̂ ^
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ĴTrf ̂    ̂?lî ̂IPT  ^
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5hii Kanavade Patil (Ahmednagar 
North): I thank you very much for the 
opportunity given to me to speak.

At the outset, I thank the  hon. 
Minister for Liegal Affairs for having 
introduced this important measure on 
the eve of the forthcoming elections.
I would like to add that when we are 
sending this Bill to the Select Com
mittee, the Committee will zake into 
account all the important suggestions . 
made in the debate during the  last 
two days, and make this law as per- 
f«̂ct and simple as possible.

Charges have been levelled here in 
this House that some unfair practices 
were carried in the last election  by 
certain parties or certain candidates.
I refute those charges, and I humbly 
submit that the last elections were 
fought very fairly, and it is to  the 
credit even of the Election  Com
mission that they  handled  election 
matters very skilfully. There  were 
very few election petitions, and I niay 
add that on the whole, taking  into 
account the bulk of the  candidates 
who contested the last elections, the 
applications were very small in num
ber.  Therefore, I am quite convinc
ed that the last elections were fought
• very fairly and no amount of criti
cism will weigh with us at least.  I
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will not accept the arguments of the 
opposition on this issue.

4 P.M.

Then, I would like to make  one 
very humble suggestion, and it  is 
this.  If on the day of the scrutiny 
of the nomination papers, any nomi
nation paper is improperly rejected, 
then under this Bill, there ought to 
be provision to go in appeal to x the 
High Court immediately Mainst the 
decision .of the returning dmcer. This 
is very necessary, because a number 
of cases arise on this point. It should 
also be provided that the High Court 
should decide the issue within seven 
days* time, arid their decision must 
be final.

Shri Kamath:  How can you force
the High Court to decide the  issue 
within one week?

Shri Kanavade Patil: Even if, after 
the elections are over, any  person 
goes to an election tribunal with an 
election petition alleging certain com
plaints against the successful  can
didate, yet that ground should  not 
be allowed to be reopened.  That is 
what I want to submit in this  con
nection, because if that point, namely 
the ground of improper rejection of a 
nomination paper, is reopened, and a 
fresh  election is ordered, then  it 
would mean a sort of harassment to 
the candidates who have spent lakhs 
of rupees,  sometimes,  and  gone 
through . the ordeal of an  election. 
Besides, that would also mean waste 
of public time, public  money  and 
public energy.

My third point is this. It has been 
argued that we should not allow the 
use of vehicles.  Supposing a polling 
station is at a distance of three to 
four miles why should the voter be 
asked to go walking to the  polling 
booth and return from there walking? 
Why should he not be permitted to 
use his own vehicle for himself  as 
well as his family members?  I feel 
therefore that the suggestion  that 
vehicles should not be used is  not
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proper.  I woxild go a step further 
and suggest that to some  extent we 
should allow our vehicles to be used 
by our neighbours also, to take their 
family members to the polling booth.

Regarding the filing of the return 
of election expenses, I would submit 
that we should not be very particular 
about it. In fact, it will be a  good 
thing if we will not be required  to 
submit our returns to the returning 
officers within a prescribed time, un
less it be that th?re is a complaint 
or an elation petition  challenging 
the bona ̂des of the successful candi
date and alleging  malpractices  by 
him.

If any particular candidate contest
ing the elections spends more  than 
what is at present laid down imder 
the  law, then that wiU be of  no 
material advantage, because I am sure 
the voters have become  very wise 
nowadays,  and they wijl not  be 
carried away by money. They may 
accept money here and there,  but 
they know how to vote—as they did 
last time. So, I am not afraid of  a 
rich man contesting the elections, for 
simply  because he has got  more 
money and he has got .better facili
ties, he is not going to în the elec
tions on that count only.

Regarding the time between  the 
conclusion of the elections and  the 
commencement of counting, I would 
suggest that immediately after  the 
elections are over, the utmost  care 
must be taken to see that the count
ing process is begun.  I have  seen 
counting take place so late as after 
three weeks from the conclusion of 
the elections. That sort of  thing is 
likely to create some suspicion, though 
I know that all the returning officers 
are fair-minded.

Shri Kamath: Not all of them.

Shrl Kanavade Patll: We should see 
that there is no scope for  anybody 
dabbling in election matters.  If the 
counting is begun soon after the elec
tions are over, then there would be 
no problem.  At present, what hap
pens is that the ballot boxes are lying

22 SEPTEMBER 1955 Representation of 14894 
the People {Second 
Amendment) Bill 

there  in  the  offices  of  the 
mamalatdars and the pranth  offices 
for two weeks or three weeks. If the 
counting is begun immediately, then 
there will be no room for suspicion.

Regarding the time that should be 
allowed between the date of  the 
scurtiny of nomination papers  and 
the time the voters go to the  polls,
I would suggest that at least  five 
weeks’ time should be  allowed;  a 
lesser time will be insufficient. Even 
in a single-member constituency it is 
very difficult to cover the whole area 
within three weeks. For instance, in 
areas where there are mountainous 
tracts or hilly tracts, it is not  easy 
to travel; and sometimes, there  are 
no proper roads, and no traval facili
ties are available. I can give you as 
an instance jny own constituency. It 
is 150 miles m length and 90 to  100 
miles in breadth, but it is very diffi
cult to cover the whole constituency 
in three weeks’ time. I would there
fore suggest that at least five weeks’ 
time should be given in order that 
the candidate may be enabled to con
tact the voters in the whole of  his 
constituency.

I now come to the electoral  rolls.
I know certain clerks are appointed 
for the purpose.  They go  from 
place to place, and from  village  to 
village; and they prepare a list of the 
persons whose names are not already 
there in the electoral rolls.  But  I 
have also noted cases where  they 
have deliberately  and  intentionally 
omitted  the  names  of  certain 
public workers who were likely to be 
candidates who would  contest the 
elections. Of course, it might be said 
that it is for the parties  concerned 
through their district organisations to 
take the utmost care to ensure that 
their prospective candidates’  names 
are entered in the electoral  rolls. 
Yet there are cases where  people 
who are bent upon doing some mis
chief indulge in such things, because 
they are after all only simple clerks 
or persons who are in the lower ranks 
of the election machinery.



[Shri Kanavade Patil]

It has been suggested and I would 
not support that suggestion that there 
should be compulsory voting.  I do 
not accept this view. It has also been 
siiggested that there should be  an 
indep̂dent election niachirery esta
blished. But to establish an indepen
dent election machinery permanently 
we would have to incur a very heavy 
expenditure which will be an addi
tional burden on the public exchequer 
I would therefore suggest that  we 
should not support such a proposition.

Mr. Chairman: The hon. Member’s 
time is up.

Shri Kanavade Patil:  I conclude
now.

Shri Tek Chand (Ambala—Simla):
I believe that  all possible  himian 
ingenuity  should  concentrate  on 
making the election law impectiable, 
foolproof and  knaveproof.  I  feel 
that time has come when, in the light 
. of past experience, . the existing law 
should  be thoroughly  scrutinised; 
such- flaws, loopholes, and omissions 
that it has got should be reccjfieo and 
I welcome the amendment  which 
says that the law should be overhaul
ed and all its foibles examined  and 
all good suggestions incorporated. In 
view of the very short span of time 
at my disposal, I will endeavour to 
tplk in short hand and eschew  Ihe 
temptation to amplify and  elaborate 
matters.

Regarding major corrupt practices, 
minor corrupt practices and  illegal 
practices, I will counsel  tne  hoa 
Law Minister to please draw a sharp 
line of demarcation between violators 
of technical law, who do so out  of 
ignorance, out of clumsiness, out  of 
thoûtlessness ,and the other people 
who  out of cornyt motions  de
liberately violate the law in order to 
subvert justice and fairplay. I notice 
that when you come to major cor
rupt practices you have forgotten to 
notice some of the most serious and 
•heinous practices and when you are 
talking of illegal practices, just mere 
trifles, you have raised them to  the
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status of great enormities disentitling 
an election. For instance, you have 
conveniently  defined  bribery  as 
illegal gratification  to any person. 
What about that type of gratification 
where a rich man goes to a village 
and tells the Harijan  community, 
‘give me all your votes and I  will 
see that a well is dug up for you*, 
‘Give me all your votes and I will give 
so many thousands of rupees for your 
school, for your dharmasala*  The 
object is good, noble.  But, actually 
it is an endeavour to corrupt not only 
the individual but masses.  This sort 
of practice has prevailed very  often 
and prevailed with a  considerable 
amount of success. Nevertheless, you 
can go through your law and  you 
will find that the law is powerless, 
helpless and impotpnt in pi'eventing 
a corrupt practice of this nature.
I
Kindly turn to the second  major 
corrupt practice,  “undue  influence”. 
You say  that  religious  appeals, 
involving of divine displeasure  and 
what not should be eschewed;  they 
are major corrupt practices.  I have 
experience not only personal  but 
also professional—wherein most tur
bid propaganda, venomous, vitriolic, 
vicious things are being said in the 
newspapers and otherwise and  the 
author cannot be found out  There
fore, all sorts of propaganda in  the 
grab of religious appeals inflaming of 
religious prejudices and raising  of 
tempers, are going on with impunity; 
the law is powerless; the law is im
potent; the law cannot chPCK it.  The 
members of the election tribunals in 
a pontifical and ponderous  manner 
express their displeasure but  they 
are absolutely helpless to punish the 
man who is guilty of corrupting en 
masse by nefarious  propaganda  on 
grounds of religion, on grounds of cow
> worship, etc. (Interruption).  My 
hon. friend over there says  ‘despic
able', but your law is powerless and 
you must do something in this matter.

So far as other suggestions  are 
concerned, there is one signal, signi
ficant loophole.  Previouŝ the sug
gestion was made and it had received
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almost full acceptance,  that before 
you go to the election tribunal, there 
must  be an intermediate  tribxmal 
which should be in a position to dis
pose of short matters but of grêt im
portance, like improper acceptance or 
improper rejection or improper  dis- 
qualificaUon of  the time of nomi
nation.  That is to say, even of it is 
realised  that out of six  competing 
candidates, ‘A’ is disqualified, or his 
nomination is improperly rejected or 
accepted, the whole lot must rim the 
gamut of undergoing  the  worries, 
anxieties, expenses of  electioneering 
and all the rest of it.  True, they 
realise that subsequently anybody may 
simply come and move the  election 
tribunal in order to get the  entire 
election set aside on the ground that 
the nomination was improper.  You 
have not got an intermediate tribimal 
which can nip the mischief in the bud 
then and there.  No question  of 
recording evidence arises and no ques
tion of elaborate arguments is called 
for. You have got to amend the act 
and the rules so that this lacuna can 
be rectified. But you propose to recti
fy it after the expenditure of a good 
deal of money and labour not  only 
of the Government, but also of the 
candidates and that too after months 
roll by. Therefore,  an intermediate 
tribunal, as was then contemplated, 
is very desirable.

Regarding the election tribunals, I 
counsel that it  should be a tribunal 
of one, conŝting of an oflftcer of the 
status of a district judge  and  the 
appeal should lie to the High Court 
If you have two district judges, dis
sentient views may be there and then 
the matter will go up and drag on. 
One district judge  is sufficient and 
after all he will be a comp̂lent judge, 
and then the appeal should lie to the 
High Court.  This is a matter which 
is worthy of examination and  ac
ceptance.

You have another diflRculty regard
ing the 42 days. I know that  those 
42 days are gruelling; they are  a 
mental torture and are  agonising- 
running all over and not  knowing
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what is in store. But that is a neces
sary agony.  Forty-two days are not 
too many for a candidate to run all 
over  nursing the constituency  to 
educate people and to  canvass for 
support.

Regarding election expenses, I be
lieve that we must have a limit on 
election expenses and there must be 
a ceiling. ‘You cannot say that be
cause you cannot control  a  mal
practice, you should permit that mal
practice.  I cannot counsel that what 
is corrupt for an indivdual case  to 
be corrupt if it is practised by a party. 
There are very powerful parties in 
this country, parties who have  got 
lots of fimds, sometimes pouring  in 
from beyond the seas, and yet you 
are passing a law today whereby you 
virtually say  “You dare not  do 
these things, you are disqualified, but 
your party can do what they  like, 
in which case it ceases to be immoral, 
it ceases to be illegal.”  Therefore, 
that distinction ought not to be there. 
Simplify the account keeping method 
under proper heads.  But you  must 
put a ceiling in order to secure good, 
clean, fair and free elections.
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Mr. Chairman: The hon. MemJ)er*5 
time is up. There are other Members
anxious to speak.

Pandit D. N. Tiwary;  I shall send 
my other suggestions to the  Select 
Committee.

Shri R. S. Diwan,  Usually  we 
commence our elections activity with 
the voters’ list.  Some hon. Members 
here have advocated the doing  away 
with the voters* list. While that may 
be done in the most developed State 
of democracy, which we have yet tb 
reach, doing away ' with the voters* 
list may not be advisatle in such an 
infant democracy as ours.  Accord
ing to our experience,  the voters* 
lists which were published were  all 
incorrect, and the incorrectness  has 
been well described by many a Mem
ber in this House during the past few 
hours. I would urge upon the  Gov
ernment to see that the lists  are 
printed correctly without putting the 
son at the place of the husband and 
the husband  at the p̂ace  of  the 
brother and so on.  Besides,  there 
shpuld  be one uniform system  of 
writing the namies. • My experience 
in Maharashtra and Gujarat is  that 
we write first our own name and then
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the father’s name and finally the sur
name. In the place of our name and 
the father’s name, we put the initials 
and then the surname in full. U think 
according to the English system also, 
this is the practice.  But in various 
parts  of India this system is  not 
followed.  Take for instance,  our 
Bengali friends. If we take the name 
Basanta Kumar Das the person will 
first write the initials B and K  and 
then write Das.  I think that is  a 
faidty system, but whether it is faulty 
or ‘ correct, we must follow one sys
tem all over India in preparing  the 
lists.

Secondly, we prepare our lists about 
one year before  the actual election 
commences or the actual election date 
comes off.  I think during the course 
of that one year, many people be
come eligible for being voters.  That 
is, they attain the age of 21 years and 
they become voters.  So, I  would 
suggest  that  Government  should 
arrange to prepare a supplementary 
list which should be published just a 
month  or two before the date  of 
election and the people who attain the 
age of 21 before two months of  the 
actual voting should be allowed  to 
vote.

Much has been  said about  the 
election (expenses and the filing of the 
return of election expenses. Allowing 
the maximum limit of Rs. 25,000  or 
curtailing the maximum limit  to 
Rs. 1,000 or Rs. 2,000 has been  dis
cussed very much in this House.  I 
would request the Government  that 
they should do awa> with the system 
of filing the return of election expens
es.  In  recommending this,  I take 
human  nature into  consideration. 
Human nature being what it is, and 
the social set-up  being what it is, 
you cannot ignore the value of money 
which the society takes into consider
ation. So; if you take that aspect in
to consideration, bringing down  the 
maximum limit of the election  ex
penses will be of very little use  in
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avoiding  corrupt and other  mal
practices,  because  we  know, 
especially the  Income tax  Depart
ment of the Government knows, that 
there is a class of people who  can 
keep tihree different accounts  for 
one and the same thing. But  the 
ordinary man, who is not a business
man, is not supposed to keep correct 
accounts and naturally, he might ex
ceed the limit, if it is  minimised; 
whereas those people who are  used 
to keeping accounts in their routine 
business will give false accounts and 
try to deceive the law.  So, accord
ing to me, the filing of returns  of 
election expenditure should be done 
dway with.

In the proposed Bill it has  been 
suggested that the expenditure which 
has been borne by the party should 
not be taken into consideration. If at 
all the system of filing returns  of 
election expenditure  continues,  I 
would oppose this sub-clause  which 
permits the expenditure incurred by 
parties not being entered in the re
turns.  If we adopt this sub-clause, 
we shall be encouraging  more mal
practices. Therefore, I wish that this 
particular sub-clause should be done 
away with.

I would like to say something about 
double Member constituencies.  Our 
experience  in  regard  to  double 
M̂ ber constituencies has been that 
if the general seat election is  can
celled, automatically  the  reserved 
seat election  is also cancelled.  I 
think this is an injustice done to the 
Scheduled Castes Members and  the 
reserved  seat  candidates.  If  the 
general seat election is cancelled, the 
reserved seat election should nr>t be 
automatically cancelled; it should be 
cancelled on its own merits.

There is one point about the can
cellation  of the seat of a  sitting 
Member. We have experience in this 
House of Membership being cancelled 
after the Member has been sitting in 
the House for two or three years. The 
question arises,  “What about  the 
emoluments or .the money that  the 
Member has received from the Gov-
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ernment as a sitting Member?”  Of 
course, it will be very good to  say, 
“take all the money back which  he 
has received as a sitting Member.” I 
suggest that some method should be 
evolved by which, when the  Mem
bership is cancelled, the Member is 
made to return some money out of 
the amount which he has received as 
a Member of Parliament.

Shri Kamath:
ment?

Refund to Govern-

Shri R. S. Diwan: Certainly.  It is
to the Government;  not to the  other
Member,  Not to you, specially.

Sbri Kamath: Anybody.  I did not 
have any persons in view.
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Shri  Khardekar (Kolhapur cum 
Satara):  I welcome this measure so
far as it simplifies the law.  I hope 
the Select Committee will go much 
further.

Listening to some of the speeches, 
I thought that the electoral roll is  a 
mystery and that the age of miracles 
is not past. I have heard some people 
say that the pen is mightier than the 
sword.  I find here that it is even 
mightier than the lancet of a surgeon.

A sword may kill. Here we find the 
electoral rolls killirg those who are 
alive and making those who are dead, 
live. Not only that, a tranarormation, 
a metamorphosis in sexes is brought 
about

[Mr. Deputy-Speaker in the Chair}

Now, I want to talk a little about 
the AIR., and its use. Shrimati Renu 
Chakravartty and Shri Kamath  said 
that AIR is a,monopoly of the ruling 
party, and it is more or less the private 
property of the Ministers, and any and 
everybody from ̂ hese benches get this 
particular opportunity,  and  these 
opportunities should not be their ex
clusive possession. I yesterday agreed 
with these friends of mint̂, but after 
careful consideration I have arrived at 
a different  conclusion  today. Dr. 
Keskar is not here, otherwise I would 
have requested Dr. Keskar to give all 
the Ministers at the Centre and the 
States more opportunities- to speak on 
the A.I.R. Except half a dozen Minis
ters at the Centre and a few in the 
States, how many would, impress fa
vourably the listeners? Shri Kamath 
referred to some of the Deputy's and 
on as **bachas'* in the, sense probably 
of “kachos”—do*not zx̂ean *‘kachara**.
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There is a saying : “Give an opportu
nity to a fool to speak, and he  will 
confirm his stupidity”, and I am sure 
if more opportimities are given,  I 
do not think Ministers, if they have 
sense, would use them, but follow the 
advice of one of the great philoso
phers, Nietzsche: “Keep your mouth 
shut and your bowels open”.

Now, I come to the point which has 
not been touched at all, with regard 
to the limit of age. I do. not know 
why 25 should be the age limit.  A 
person who is qualified to be a voter 
should be qualified to stand as  a 
candidate. Pitt the Younger is not a 
monopoly of England, and we  find 
that Churchill started Ms parliamen
tary career right from 25 and has 
done remarkably well.

Mr. Deputy-Speaker: Is it not pro
vided for in the Constitution?

Shri Khardekar: I am speaking of 
below 25.

Pandit K. C. Sharma: He wants 21 
to be the age.
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hue they do not take to Parliamentary 
work or Assembly work of a legisla
ture as their career with full concent
ration of their powers, and if really 
able people who are young take  to 
this—some, I do not mean all—̂well, 
it would be a very good thmg for this 
country.

Another suggestion I. wish to make 
is,this. Why should not one Member 
be allowed to be a Member of two 
Houses, a Member of Parliament and 
a local legislature.  We have limited 
talent

Mr. Depaty-Speaker:  I am afraid 
we are going far beyond the scope of 
the present Bill because all that may 
be very  interesting, but the  hon.
Member is not contributing anything 
to the debate.

Shri Khardekar: All right. Sir.

Mr.  Depaty-Speaker:  He  may
confine himself to the BiU; after all 
time is not much.

Shri Khardekar: When a person is 
major, he should be allowed to con
test the election.

Mr. Depaty-Speaker:' What I was 
saying was that possibly 25 is pre
scribed by the Constitution.

Shri Khardekar:  I would  recom
mend that the Constitution be chang
ed. I have very serious reasons  for 
it, because I am a teacher and I have 
got some of my students who are 
M.A., LL.Bs. at 22.  Some  of them 
become lecturers, some of them enter 
the legal profession.  Now, genius is 
given by God to a very few.  A very 
bright youngster enters  the  legal 
profession, and the moment he starts 
tasting money, he is not inclined to 
come to the House of Parliament or 
the Assemblies.  Some people later 
on might perambulate  between the 
Supreme Court and the Parliament,

Shri Khardekar: Then, I will take 
up altogther a dififerent point Now, in 
a damocracy a voter must be given 
full opportunity to think and must be 
given free choice as far as the candi
date is concerned.  You know. Sir, 
we are, particularly, in rural areas, 
not only religious in certain respects; 
we are very superstitious people. We 
have a certain religious faith.  That 
faith should not be canalised or used 
for  purposes  of  propaganda and 
election. I shall tell you of a  very 
interesting instance or a very interest
ing form of propagwda in  certain 
constituencies very  close to  mine. 
You know that in certain areas, ruindi 
or the divine bull is held in Very 
great reverence; and some candidates 
used to keep two very nice bulls about 
three or four himdred yards from the 
polling booth, and the  canvassers 
would teii the voters, ‘̂you see these 
are divine beings,” when you go into 
the polling booth you would see the
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[Shri Khardekar] 

picture of these ̂bulk, and if  you 
vote for them, you may go to heaven. 
Now, this is one example.

Mr. Deputy-Speaker:  I think it is 
prohibited under the Act to invoke 
divine displeasure, and tjiis or that

Shri Khardekar: I  now come  to 
human beings.  In a democracy  the 
essential thing is to "raise the stand
ard of the common man. Thereby I 
do not mean that we must defy those 
who are very great. But at the same 
time we must see that we do not deify 
them, raise them to the status of God.

It is very difficult to make a distinc
tion between party and  government 
particularly in  an infant democracy. 
But in a case like ours, the national 
l̂ der happens to be the leader also 
of a party.  I have no objection  at 
all if the national leader who  was 
, actually the president of the Congress 
is the leader of a very great party. I 
have no objection to his electioneer
ing campaign.  But what I want him 
to do is not to attend  twenty  or 
thirty meetings, for in that case what 
happens is that people gather,  they 
just see him, and then vote for his 
party. Or, in certain places, I have 
actually seen the photographs of Shri 
Jawaharlal Nehru, and things written 
by their side ‘Strengthen the hands of 
Panditji by voting for so and so’.  If 
a photograph is to be there, let it be 
of the local candidate, and if anything 
has to be written, let things about 
the Congress be written; I have nô 
quarrel with that at  all.  But  the 
main thing is this. If Shri Jawahar
lal Nehru were to go and visit these 
constituencies, it will be very good if 
he talks at some length, discusses and 
tries to explain the Congress ideology, 
point, of view etc. and convinces us, by , 
appealing to our reason. But trading 
in sentiment is rather an unfortunate 
thing, for people who have simple 
fa;th  think  that  because  Shri 
Jawaharlal Nehru  a very great man 
and he stands for the Congress, there
fore their candidate must be good. I 
do not mean that Congress candidates
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are all bad.  Most of them are very 
good. But imfortimately local candi
dates who are not good should not be 
helped in this manner.

Mr. Deputy-Speaker: Is it possible 
to dissociate people like that? People 
join a particular party on account of 
the greatness of the leader also.

Shri Khardekar: If he just comes 
there for one minute, or two minutes 
or five minutes, then people come, 
take his darshan, and go and vote for 
the candidate.  But if he tries  to 
speak at length, then people  may 
have an ow>ortunity to discuss things 
and so on.  That is my point.  The 
appeal should be to reason.

Mr. Deputy-Speaker:  Is it  wrong
on the part of the leader of a party 
to become important?

Shri Khardekar: Now, I come to the 
question of  Ministers  influencing 
voters because of their official posi
tion.  I somewhat agree with  one 
lady Member who said that is is not 
necessarily so. But after all, we must 
remember that Ministers are human 
beings. And if one attains a certain 
importance which one probably  did 
not expect (Interruption) I am talk
ing about such Ministers.  It is diffi
cult for such Caesars to forget  that 
they are Caesars.  In certain cases, I 
do not know whether they forget even 
at home that they are Ministers.  It 
must be very difficult. But, my friend, 
a senior lawyer—he is lawyer, not a 
professor—Pandit Sharma argued not 
like  lawyer exactly.  He said that 
no corrupt practice or misuse of in
fluence is proved in any court and 
therefore there is no misuse.

Pandit K. C. Sharma:
there is none.

Prima facie

Shri  Khardekar:  Another  hon.
Member is not here; I would refer to 
his constituency Satara where several 
murders are  committed. Most  ol
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the murders are not proved at  all. 
So, simple logic of my friend would 
be that there are no murders at alL 
He may tell the widow, *your hus
band has not been  killed  at all*. 
Something like that would be a very 
imfortunate thing. I  enjoyed  the 
simplicity and innocence of his logic.

About expenses and  the  returns, 
what I want is that no technicality 
should come in the way of the candi
dates.  Unless mala fides is provided, 
unless there is some dishonest prac
tice, unless the candidate is holding 
an oflace of profit, no candidate should 
be disqualified.  In all cases where 
there is  unintentional  irregularity, 
nothing should come in the way of a 
candidate.

Either a defect in the filing of the 
form or even if a person’s name  is 
not there on the electoral roll, if tlie 
whole village knows that he has been 
there in the village right from  the 
date of his birth to the time of elec
tion,  I do not think his candidature 
should be vitiated.

So much has been said about ex
penses;  it is difficult to go into that 
properly.  All sorts of irregularities 
or illegalities would come in, if par
ties are allowed free scope; where 
particularly parties in power  with 
tons of money are not to have any 
restriction about  the  quantity  of 
money that they are to spend,  it 
would be very hard for other parties 
and for independent candidates.

About double-member  constituen
cies, reserved seat and so on, I do not 
think that is within the jurisdiction of 
this House.  It is a matter  fbr  the 
Commission.  But, some time  later, 
this question must be taken into con
sideration.  A person like me,  an 
independent with very little means, if 
he has to face a double constituency, 
it means about 8 lakhs and more of 
voters and 800 and more booths.  If 
that anomaly is not removed, at least
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I should be given double time, for the 
double trouble that a double consti
tuency member has to take.

5̂[Tfw)  : 4

 ̂^ i%irr ̂ I

Shri Nand Lai Sharma: I have not 
been given an opportunity to speak, 
Sir.

Mr. Depaty-Speaker: P̂erhaps he
was not in his seat when he was 
called.

Shri Nand Lai Sharma: I was here.

Mr. Depnty-Speaker: I am informed 
that the hon. Member was not here in 
his seat when he was called.
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T̂T  >d̂«rl ̂   î«n  ̂y<f<̂»l >3Rr %

r̂nr '31W  ̂  ̂̂ ̂ rf̂ ?iŶ
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The Lok Sabha then adjourned till 
Eleven of the Clock on Friday the 
23rd September 1955.
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